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Heard,.on interim order., Heard
Mre. M,Chanda, learned counsel for the
applicant gn interim matter.

The matter relates to the
selaction of the Medical Officer working
in the Assam Rifles, Mr., Chanda, learned
counsel submitted that the applzcant
alonguith 12 others who wers appolnted
‘as: Medical Officer on Temporary and -
‘Ad hoc basis had alresady applied for.
Mr. Chanda, learned counsel submitted
that their application were, houwever,
not accepted on the ground of agse, It

"was also stated by Mr. Chanda, learned

counse] that the selection board is

"holding the selection test From 19,8.02

to 24.8,02 at New Delhi, e

We have also heard Mr. A,Dab Roy,
learnead Sr. C.G.5.C, at length. Upon -
hearidg the parties, considering the
pleadings, the balance of convehiénce’

‘and all-the aspects of the matter,*-ue
~are of the opinion that it is a fit cass

for passing interim order, We according-
ly direct the respondents to allow the

. (applicant ;to sit in the selesction test
of Medical Officer persuant to his

‘application., Housver, the result shall
not be declared without the order from
the Tribunal, The respondents may also
allow the other applicants from Assam
Rifles whose applications were sent by
the authority in March,2002 serving as

"Ad hac and Temporary and their casas

- also result shall not be declared until

further order,

List the matter on 26.8.2002 for

Vice=Chairman
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11.9.02 Héard Mr. M.chanda, learned counse

 for the applicant and also Hr. A.Deb ROy, -
zlearned Sr. c.G.s.Cc. for the Respondents¢

i ' The respondents are ordered to

e - Leo fileKWritten statement within four
A% S oo o :

§ueeks from. today.

i

S ‘List on 23.9;2002 for orders.
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CENIRAL AUMINISTRATIVE YRIBUNAL
GUWARHAT I BliCH

O.A./meNO.oleZanuqcecof 2002

(At Shillong)
UATE OF LECISION. 53242002 ... ...

Dr Priya Kumar Singh APPLICANT (g)

Mr M. Chanda, Mr G.N. Chakraborty and
Mr H. Dutta ' o ADVOCAT= FOR THe APPLICANL(S

o o con mm s me wm mm mm em wa m ms em e e e s em e
BRSUS
“VuRSUS.

_The Union of India and OtherS.. e — « c o o oo oo o s _ RuSPONULNT (8)

ADVUCAT . For Tiil

Mr A. Deb Roy, Sr. C.G.S.C.
o - TRESPONDLNT (S)

P R i L T ca ems s e ees eia D

THE HON'SLi MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

r11-"""" J 3
Chs HON'BLe MR K.K. SHARMA, ADMINISTRATIVE MEMBER

1.  Whether Reporters of local papers may be allowed to sae
. the judgment - 7

2. | To be referred to the Reporter or not ?
3. | Whether their Lordships wish to sce the fair copy of the

judgrnent ? «

4, | ihether the judgment is to be circulated to the other
Benches .:

Judgment delivered by Hon'ble Vice-Chairman



" CHOWDHURY. J.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" GUWAHATI BENCH

(At Shillong)

Original Application No.1l92 of 2002

Date of decision: This the 13th day of November 2002

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrativg Member

Dr Priya Kumar Singh,

Medical Officer,

17 Assam Rifles, ‘

C/o 99 APO. «ess..Applicant

By Advocates Mr M. Chanda, Mr G.N. Chakraborty
and Mr H. Dutta. '

- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Home Affairs,

New Delhi.

2. The Secretary to the Government of India,
Ministry of Health and Family Welfare,
Department of Health,

New Delhi.

3. The Director General,
" Assam Rifles,
Government of India,
Ministry of Home Affairs,
Shillong.

4. The Member Secretary, _
Medical Officers Selection Board,
ITB Police MHA, Government of India,
Tigri Camp, P.O. Madangir,

New Delhi.
By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

......Respondents

ORDER

(ORAL)

(v.C.)

The issue pertains to the action of the

respondents in the matter of regularisation of the

services of the applicant in the following circumstances:
The Director General, Assam Rifles, Ministry of

HOme Affairs, Shillong advertised for recruitment of



Medical Officers in the year 1994. Along with others, the

lapplicant also applied for the post. The authority took
;steps»for selection of Medical Officers and accordingly

;interview was held by the Selection Board for appointment

as Medical Officers, as per the terms and conditions laid
down in the Directorate's letter dated 4.8.1994. 1In
course of time the respondent authority issued
appointment letter to the applicant. In termé of the
advertisement the appointment was made on ad hoc bésis.
The applicant was accordinglyv offered with the
formal order of appointment dated 3.8.1995 appointing him
as a Medical Officer in thé Assam Rifles against the
existing vacancy for a period of six months on the
terms and conditions mentioned in the appointment order.

2. On being appointed, the applicant was initially
posted in the State of Jammu and Kashmir under the
administrative control of Assam Rifles and ‘he served
there fbr about one and half year. Thereafter, the
applicant was posted at Jairampur, Aruhachal Pradesh fér
a period of six- months and other places where Assam
Rifles was .operating.‘.Atb the‘ time of filing of the
.application thé applicant was sefving at Imphal in Assam
Riflés. The applicant while working as such, submitted a
representation for consideration of his regular

absorption as Medical Officer. His application was

forwarded by the concerned authority to the Directorate,
Assém Rifles, Shillong. The Directorate, Assam Rifles, in
turn, took up the issue with the Government of India,
Ministry of Health and Family Welfare and other connected
departments. The applicant also stated that the Assam.
Rifles was running in acute shortage of Medical Officers
and the Department of Central Government Health Services

AalSO.ceccecss
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also could not provide the required‘number of Medical
Officers. In such compelling circumstances the' DGAR,
Shillong recruited persons with the approval of the
Central Health Services. The applicant cited about six

Medical Officers mentioned at para 4.8 of the application

| who were also appointed as ad hoc Medical Officers and

finally regularised by the authority. The applicant also
submitted that the Assam Rifles, in fact, was also keen
to to take the services of the applieant, but till now

the regularisation process of the applicant was not taken

up by the respondents and it is now stated by Mr M.

Chanda, learned counsel for the applicant, that in the
absence of further sanction of the authority the
applicant is presently not engaged by the Assam Rifles,
though no such order has been communieated to him. The
applicant also stated about the advertisement made by the
competent authority for combatised cedre of Medical
Officers and to that effect the Director General, Assam
Rifles forwarded a copy of the advertisement to all Units
with instructions to forward applications of 511 ad hoc/
contract Medical Officers with the Directorate of Assam
Rifles latest by 15.7.2001'for onward transmiseion to DG,
ITEP. The applicantvalso applied fof the post through the
proper channel. As per the advertisement, the age limit
for this post was specified ae 30 years as on the crucial
date and since the applicant crossed the age of 30 years
on -the date‘of the advertisement, the applieant~also
requested for condonation of his age for recruitment to
the post of Medical Officer vide his representation dated
6.3.2002 on humanitarian consideration. It has been

'stated in in the Bar that by virtue of the interim order

of this Tribunal dated 15.7.2002, the applicant appeared
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lin the selection test for Medical Officer pursuant to the

ladvertisement and as per the order of the Tribunal the

results of the examination were not declared. It may be
Imentioned that subsequently, at the instance of the
irespodnents the order dated 15.7.2002 was modified

fallowing the fespondents to declare the results of all

i . ,
*the candidates who appeared in the test except the
I '

[

A
|

‘Rifles.

applicant and other ad hoc Medical Officers of‘the‘Assam

3. The respondents submitted their written statement

| denying and disputing the claim of the applicant. In the

i written statement the respondents did not dispute the

~{ fact that the Director General of Assam Rifles made

'correspondence for regularisation of the ad hoc Medical

| -Officers including the applicant on Central Health

Service Cadre. On getting no reply, the Director General
| wrote a letter to the Ministry of Home Affairs to
regularise the service of the ad hoc Medical Officeré of
; Assam Rifles, but .the Ministry of Home Affairsr by
! communication dated 19.6.2000 turned down the proposal.

We shall avert to the said communication at a later

i stage. The respondents in the written statement stated

that ﬁhe Director General, Assam Rifles intimated to the
authority that the applicant was a OBC candidaté and
recommended his case for régularisation;iﬁ-the Assam Rifles.
The applicant was found overaged by five years six months
and sixteen days.on the crucial date, i.e. 17.8.2001. It

was also mentioned that even if he was considered as a

\//ﬂ_//TM/' OBC candidate, age relaxation of only three years could
' H |  have been granted, but the applicant was overaged by five

years on the crucial date. The department also sought
clarification on this aspect and by communication dated

18.4.2002.ccceeeaen




‘;18.4.2002, the Ministry of Home Affairs vinformed the
‘Director General, ITBP that age relaxation as Government
~servants was admissible only to regular Government
Jemployees and not to those who were working on ad hoc/
‘contract/short term basis and as such the Medical
‘Officers who were working in the Assam Rifles on ad hoc/
'contract basis were not entitled to get age relaxation as

- Government servants for appearing in the test.

4, We have heard Mr M. Chanda, learned counsel for

“ the applicant and also Mr A. Deb Roy, learned Sr.
' C.G.S.C. at length. The <core issue 1is that of

" regularisation of the applicant. Admittedly, the

applicant was appointed on ad hoc basis and he continued
to hold the post as such and served the department till
he was disengaged in October 2002. The applicant duly
fulfiled the eligibility criteria. The department also
did not indicate that no regular appointment was made in
the meantime by the Assam Rifles. The Assam Rifles wrote
to the concerned authority for regularisation of the
services of the ad hoc Medical Officers since their
services were needed. No such Recruitment Rules were
cited before us indicating any impediment for such
regularisation of ad hoc Medical vOfficers, especially
when the department was in need of their services. We do
not find any reasonable justification for not
reqularising the services of the applicant. If the
applicant fulfilled the eligibility criteria, there was
no justification in not regqularising his services by
providing weightage to the services rendered by the

applicant.
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5. We have already mentioned about the communication

addressed by the Director General, Assam Rifles to the

‘Ministry of Home Affairs for regularising the services of

the ad hoc Medical Officers. The Government of India,

Ministry of Home Affairs by its communication dated

119.6.2000 in a most cryptic manner informed the Diector

General, Assam Rifles that it was not possible to

regularise the services of the ad hoc Medical Officers in
the Assam Rifles. There 1is no‘discernible reason'as to
why the case of the persons who served for a long peripa
could not be éonsidered for regularisation on the post
held by those Apersons. No statutory limitations/

inhibition are also ascribed for not regularising their

services.

6. »Cohsidering the facts and circumstances and the
nature of service rendered by these persons we are of the
opinion that it is a fit case in which a direction needs
to be issued on the respondents to reconsider the case
for regularisation of the applicant who served as a ad
hoc Medical Officer. Similarly, we do not find any
‘justification on the part of the authority for not
providing age concession to the applicant who worked on
ad hbc rbasis taking note of the périod‘ of previous
service under the Assam Rifles. Ad hoc service is also a

service and the authority utilised his services for this

~ purpose. The powef~to relax the age is provided to the

authority with some meaningful purpose. Such powers are
to be used lawfully and reasonably and not arbitrarily.
Such powers  are to be exercised on equitable
consideration to remove the hardship on the fact
situation. The Govérnment of India delineated such
policies and the category of persons to whom the benefit

CANececeecee
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" can be extended. These.are not exhortative, -but only
| illustrative.” The main ~consideration for giving the
\ relaxation is to avoid the hardship. In taking a decision
! the authority is to take note of the question as to

| whether there is a nexus of the duties of the post held

by the Government servant and those of the posts for
which recruitment is made. If the nexus is available
there is no justification slamming the power for-

consideration. The impugned communication dated 18.4.2002

| declining to count the earlier service of such persons

in thﬁ circumstances cannot be sustained. In the
circumstances, the respondents are directed to examine
afresh the matter and are directed to considef the case
of the applicant and like persons taking note of their
services in the Assam Rifles on éd hoc basis and consider
their cases on the basis of their performance. The
respondents are accordingly ordered to declare the
results of the applicant by taking rémedial measure of
relaxation of his age and consider the case for
regularisation. Since the matter is an old one the
respondents are directed to act with utmost expedition,
preferably within three months from the date of receipt

of the order.

7. The application is accordingly allowed. There

shall, however, be no order as to costs.

e\l )\/\/\v

( K. K. SHARMA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE—CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

{an fpplication under Section 19 of the Administrative Tribunals Act,

1985).

0.4. No. 791/./?002

BETWEEN

Or. Priya Kumar Singh

Medical Officer

17§Assam Rifles

~y
N =

C/0 99 APO
‘AND*
1. The Union of India,

Represented by the Secretary to the
sovernment of India,
Ministry of Home affairs,

tHew Delhi.

The Secretary to the Government of India
Ministry of Health and Family Welfare,
Dapartment of Health,

Hew Delhi.

The ﬁirector General
RAssam Rifles,

Government of Iﬁdia,
Ministry of Home affairs,

Shillong-793011.

.. Applicant
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/ N
d. . The tember Secratary
Medical Officers Selection Board
ITB Police MHA (Govt. of India)
Tigri Camp, P.0. Madangir,

Mew Delhi.

........... Rezpondents.

This application is made praving for a direction upon the
] raspondents to absorb the applicant on regular basis in the cadre
of Medical Officer with effect from the initial date of joining in
service in Assam Rifles as Medical Officer with all consequential
service benefits and also allow the applicant to switch over to
the newly proposed General Duty Medical Officers Cadre in the
rank of assistant Commandant under any of the Central Police
Organisation, which is sought to becreated by the Ministry of
Mome Affairs, Government of India and already invited applications

for filling up the vacancies of General Duty Medical Officers.

P . * 3 > >
- .

The applicant declares that the subject matter of this application

is well within the jurisdiction of this Hon’ble Tribunal.

. - Limitation.

The applicant further declares that this application is filed
within the limitation prescribed under section—21 of the

Aadministrative Tribunals act, 1985.



‘Eacts of the case.

‘That the applicant is a citizen of India and as such he is

‘@ntitled to all the rights, protections and privileges as

quaranteed under the Constitution of India.

That vour applicant hds passed his M.B.B.S. Examination in the

ymar 1990 from

sagional Medical College, Imphal. Thereafter he was

Lin search-6f a job. In the meanwhile Director General Assam

Riflex, Ministry of Home affairs, Shillong issued an advertisement

Officer in the prescribed format.

Aduring the vear 1994 for recruitment of Medical Officers as they
» 5
////////iw&re in need of services of Medical Officers. The applicant in

response to the said advertisement applied for the post of Medical

That the applicant thereafter appeared in the interview held on

20th September and 17 and 18th October 1995 before the Selection

Board for appointment as Medical Officer as per terms and

conditions laid down in Directorate letter

L 14015/8/78/94/Appt EMO/ME(A) dated 04 August 1994. The

Mo, T

applicant

did well in the sald interview and declared selected for

appointment to the cadre of Medical officers on ad

hoo basis.

That it is stated that an offer of appointment was issued to the

Capplicant by the Director General, assam Rifles Shillong vide

letter bearing No. 1.14015/6/78/94/0ppttA0/ME(AY/30 13 Jun 95

with the terms and conditions laid down in Directorate letter

- dated 4.8§1994, It is specifically stated in the

offer of

Cappointment letter that the aspplicant is required to report to the

Directorate on or bhefore 14.9.195 for further posting ko Unit

attestation forms and to hand over the same to the

- Office and also directed the applicant to fill up three sets of

Directorate

along with certain other conditions. The applicant accordingly

11.7.1995.

: accepted the terms and conditions and reported for duty on

é{pvvmﬂw' gV“VS 4



A copy of the letter dated 13.6.1995 is enclosaed as

Annexure-1.

That it is stated that after joining in Assam Rifles the
applicant was given a formal order of appointment as Medical
Offiéer on ad hoc basis vide letter No. I. 14015/8%8/Appt-
10G/ME(A) 03 Aug® 95 with certain terms and conditions.

1t is relevant to mention here that in the said order of:
sppointment in clause 2(a) it is stated that the appointment is
purely temporary for a period of six months from the date of
joining, till the vacant post is filled by the regular Medical
Officer or six months whichever is earlier, in other clauses of

the said letter it is further stated as follows @~

“* (b)ih case the post is not filled up within the six
months the ad hoc appointment may be continued for a
period of another six months or till the post is

*

tilled on regular basis whichever is earlier.

{c)  This is merely an offer of appointment on ad hoc basis
and this will not give vou any benefits/claim for

appointment on regular basis.

{d) Failure to complete the period of appointment to the
satisfaction of the competent authority will render
the candidate liable to be discharged from service at

any time without any notice and assigning any reason.

{e) The scaie of pav of the post is Rs. 2200~75-2800-EB~
100~4000/~ per month. The initial pay of such
candidates who are in Govt. service will be fixed
according to the rules and those who are not in
service will be fixed at the minimum of the pay

soales.

{?{%%;)1A @;pwwm~'9°;4,



(g)

(h)

(1)

(m)

~,
=3
—t

(o)

Private practice of any Kind whatsower including

laboratory and consultant practice is prohibited.

Dearness and other allowances will be admnissible

according to orders of the Central Gowt.

Non-practicing allowances as admissible at the rates

praevailing under Central Government orders.

The appointment carries with it the liability to serve

in any part of India or out-side.

On appointment the officer will be reauired to take an
oath of allegiance to the constitution of India or
make a solemn affirmation to that effect in the

prescribes pro-forma.

Other terms and conditions will be regulated by the
relevant rules and orders that may be in force from

time to time.

No request for change of posting will be entertained

under any circumstances.

No request for extension of joining time to the place

of posting will be entertained.

If the declaration givenh or any information furnished

by the officer proves to be false and the officer is

Found to have wilfully suppressed any material
information he/f/she will be liable for removal from
service and such other action a s Govib. may deem

nacessary.

The PG allowance shall be admissible at the rate of
Ra. 100/~ and Rs. 200/- per month for possessing P.G.
Oiploma and P.G. Degree gqualification respectively to

the Medical Officers.?”’

§ oo fesner « QA



4.6

It is quite clear that the applicant was recruited against a
regular vacancy through duly constituted Selection Board and also
after advertisement of the vacancies in the open market. However,

the authority has termed the appointment as ** ad hoc®’.

1t is pertinent to mention here that the applicant also
submitted medical fitness certificate and he has undergone Police
werification as required for regular appointment in any Govt. job

For appointment.

A copy of the appointment order dated 3.8.1995 is enclosed

as Annexure-2.

That vour applicant initially posted in the State of J & K undgr
the administrative control of Assam Rifles and served there for
about one and half year, thereafter he was posted at Jairampgru
Arunachal Pradesh fo% a period of asbout six months and again
posted Assam Rifles Training Centre at Dimapur, Magaland for a
period of 2 years. Thereafter, he was transferred to Assam Rifles,

Imphal and till date he is serving at Imphal and the DIG, Manipur

Range in the Assam Rifles wth satisfaction to all concerned.

That yvour applicant on several occasions submitted representation
sddressed to the DGAR in writing for consideration of his regular
absorption as Medical foicer‘and the same were duly forwarded by
the concerned authorities to the Directorate A§§am Rif%es,
Shillong and on endquiry }t was informed that his case along with
other ad hoc Doctors was taken up with the Government of India,
Ministry of Health and Family Welfare, Department of Central
Mealth Services and the procéss of régulariﬁation is under active

consideration.

That it is pertinent to mention hers that the Assam Rifles
resorted to recruitment of Medical Officers on Ad hoc basis when

the force was running acute shortage of Medical Officers and the

Department of Central Government Health Services could not provide
/____,._—-/ ST e ,
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‘required number of Medical officers at the disposal. In such
‘compelling circumstances with the approval of the Central Health
fServices, Government of India the DGAR, Shillong recruited the

- applicant and other Medical Officers on ad hoc basis after

observing all required formalities.

} It is further pertinent to mention here that sarlier a
ifnumbar of occasions the ad hoc Medical officers recruited by the
.Eﬁ$$am Rifles, subsequently regularised witthe approval of the
UPSC by the Ministry of Health and Family Welfare, New Delhi. In
this connection, the applicant like to draw the attention of the
;:Hon’ble Tribunal to the DGAR letter No. I. 1405/11~-M/1-90/ME(A) 08
lﬁeptember 1994 whereby the DGAR strongly recommended for

regularisation of six medical officers who were working on ad hoc

hasis in Assam Rifles, namaly :

1. Dr. (Mrs.) Sharmila Das
2. Dr. I.K. Chakhayan

_ 5. Dr. Soroj Kumar Pandey

f 4. Dr. B.N.Singh

| %. - Dr. Ambika Prasad

& Dr. Th Shvam Charan Singh

ﬂHoweverq all the above ad hoc doctors were subsequently
reqularised by the Department of Health and Family Welfare, Govt.

(
rof India.

!é A copy of the letter dated 8.9.1994 is enclosed Asnexure-

3.

4‘9u/;héébyo r applicant further begs to state that the DGAR alzso taken

I . .
S up the case of the present applicant along with other ad hoc

///‘ﬁﬁsam Rifles which would be evident from the letter dated
<//// w.17.3.1998 bearing letter No. I. 14015/197/willina(MO)/ME(a)

~;aderSSed to the Under Secretary, Govi. of India, Department of

. ' AW
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Central Health Services. By the said letter the DGAR forwarded the
names of the ad hoc doctors for regularisation and also requasted
to consider sympathetically as the fbrcéa;running with acute
shortage of Doctors. It would furtheﬁ be evident that D.G.A.R.
also yide his letter bearing No. I. 14015/8-78/appt-MO(Ad hoc) /M. I

september 98 requested the Liaison Officer, Assam Rifles, New

i to liaisze with the cmn;érned 6ficer of the MinigtrQ of
Mealth and Family Welfare (CHSfV), New Delhi, whether a similar
///// case can be taken up with the UPSC through Ministry of Health and
 Family Welfare for regularisation of services of ad hoc Medical
; Officers who are presently employed in Assam Rifles, provided they

are willing.

In view of the above factual position applicant was under
the bona fide belief that his case would be considered for regular
absorption in the light of the decision of the Mon’ble Central
Administrative Tribunal referred in the judgment of the Honble
Supreme Court dated 5.5.95 passed in writ petition Mo. 661 of 1995
and it was a legitimate expectation of the applicant that his
case would be congidered for regular absorption in the D@martment
of central Health Service or in CGHS while serving in Assam ‘

ﬁifles,

Copy of the Letter dated 17.3.1998 and letter dated
i&QQRlQQS with enclosures are enclosed herewith and

marked as Annexure-4 and 5 respectively.

4ﬂld That your applicant submitted a detailed representation in the
month of March 2001 inter alia praying for His permaneaent:
absorption in aAssam Rifles. In the said representation the
applicant stated that he has rendered service in Assam Rifles
Csince 11.7.1995 till date in di%f@r&nt places including 28 Assam
. Rifles, J & K. He has categorically submitted in the said
representation that he had submitted willingness certificate for
- permanent absorption in Assam Rifles through proper éhannel as

desired by the D.G.A.R. But surprisingly there is not progress is

gﬁww s



made so far absorption of the applicant is concerned by the
present respondents till date rather the authority is silent in

this regard.

a/copy of the representation dated nil submitted in the

month of March 2001 is annexed as Annexure-é.

T at while vour applicant expecting the order of his regqular
‘wbsorption in Assam Rifles, surprisingly respondents, issued a
i lar in the month of June 2001 by the DGAR, Shillong directing
Urit/Range Officers to forward the copy of advertisement for
combatised cadre of Medical of ficers and erthar instructed to
Forward applications of all ad hoc/contract Medical Officers with
the Directorate of Assam Rifles latest by 15th July, 2001 for
 onward transmiszion to 0G, ITBP, all required documents as
mentioned in the advertisement must be attached with the
application. It is also stated in the said circular that
advertisement for combatised Medical Officers, advertised in all
leading news papers on 27th June, 2001. In the said circular a
copy of the adverti&emeht inviting applications for appointment o
IGroup~A of General Duty Medical Officers cadre in the rank of
Assistant Comhand@r in Border Security Force CRPF IndBibetan
Border Police Force, assam Rifles under the Ministry of Home
affairs Govt. of India. However, thespplicant finding no other
alternative also submitted his application within the stipulated
time through proper channel enclosing all required documents for
fconsid@ration of his appointment to the cadre of General duty
';M@dical Dfficers and his applicatiorwas duly forwarded by the

DBAR, Assam Rifles to DG, ITBP.

But surprisingly no call lether was issued to the applicant
for interview and on enguiry the applicant came to learn from
reliable source that his candidature was rejected by the Medical
L afficers Selection Board ITBP on the alleged ground that the

applicant is over aged for recruitment to the cadre of General

!



@utv Medical Officer. The aforesaid Selection Board did not take

Lnto consideration that the applicant is already in Government

service woe.f 11.7.95% under DGAR, Ministry of Home Affairs,

...... o basis. It is relevant to mention
fmr@ that since the dpp]lu ant. is working on ad hoc basis

:“ b 8-‘3
rkdlmal Officer as such he is entitled to get the age relaxation

ahd weightage td the extent he has served the DGAR. As such the

rejection of his candidature on the alleged ground of over age is

the eve of law. Applicant also submit ted
répr@ entation dated &

ot sustainable in
S 2002 for condonation of age Limit, hut

to no result.

A copy of the advertisement for combatised cadre of Medical

Ufficers and representation dated 6.3.2002 are annexed as

Ahnexure* 7 & 8 regp@ctively.

-

4.12 That it is stated that the applicant also made an application for

Cehndonation of age limit but to no result.

i;}3§THat your applicant begs to state Lhdt the interview for the

Lﬂ Peandidates of NUE. Region for recruitment of combatised cadre of

edical Dfficers ;s already over and the applicant could not

iappwar as bLCdu se call letter for interview was not issued to him

f@n the alleged ground of crossing the age limit of 30 years as on

A7LBL2001. It ism ¢ categorically stated that if the period of ad hoc

service is taken into account in that event the applicant will be

1wmil within the required age limit. It is obligatory on the part

of the respondents to condone the age limit for the period which

Lhﬁ applluant is working in As=am Rifles.
! .
It is relevant to mention here that the recruitment

ﬁxamlndfior other than the N.E.Region iz likely to be commenced in

gthe month of June, July & & August, 2002, as such still there is
i
1

seope for the res spondents to allow the applicant to =it in the
're@ruitment examination in any other Centre to enable him to
apmwar in the recruitment axamination without prejudice to his

'31an for regular absorption as Medical foicer in Central Mealth

QEHVlC%& under the respondents.

i o £ i G
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That it is stated that the applicaht has entered to his service as

Medical Officer in Assam Rifles after being duly gselected by a

:duly constituted Selection Board and also with the approval of the

‘Ministry of Health and Family Welfare. It ia needless to mention

here +hat the Directorate of Assam Rifles also conducted police

varification and applicant also submitted his Medical fitness

. Certificate and recruitment iz being done through open competitive

- examination. Moreover the applicant has already served about 7

Cwears in Assam Rifles and also appointed against a subasntive

- wacancy. As such he has acquired a valuable and legal right for

4.15

regular absorption'to the cadre of Medical of ficer under the
Ministry of Health and Family Welfare like other ad hoc Medical
Mfficers who were subsequently regularised. Otherwise it @1

cause irreparable loss to his service career and service prospect.

That vour applicant begs to state that he has passed his M.B.B.S.

" Examination way back in 1990 and d&clqred aselected for appointment

“as Medical Officer in Assam Rifles way back in 1995, as such it
would be difficult on his part to compete with the fresh
candidates in recruitment examination now sought to be concducted
by the ITBP for comnbined recruitment of Medical Officers in
different CPOS, as such the applicant cannot be subjead to
appear in the fresh axamination but deserves to be absorbed on
reqular basis on the basis of scrutiny of service records by the
UPSe in Central Health services uhder the Ministry of Health &

Family Welfare, Government of India.

That it is stated that it is a fit case for the Hon’ble Tribunal

o interfere with to protect the right and interest of the
applicant and alao'be plea&ed to pass an appropriate direction
upon the respondents for regular absorption in Central Health
services and further be pleased to pass an interim order to allow
the applicant to appear in the recruitment examination for

recruitment of combatised cadre of Medical Officers to the post of

B Gopbemmor 050
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General Duty Medical Officer in relaxation of upper age limit,
without prejudice to his right for regular absorption in CHS. It
is submitted that UPSC also advertised Combined Medical
Ewamination on 11.5.2002 for recruitment of tedical Officers and
age relaxation is granted to Ad hoc H@dl@dl officers.

& copy of Advertisement dated 11.5.2002 is annaxaed as

Annexure-9.

4.17 That it is stated that the applicant came to learn from a reliable
source that on completion of recruitment process of combatised
' cadre of Medical Officers, the services of the applicant shall bé
‘terminated, as such Hon’kle Trikunal be pleased to pass an intarim
order restraining the respondents not to oust the aprlicant from
ﬁﬁPViC& till final disposal of this application and further be
plessed to pass an interim order directing the respondents to
allow the app]zcan to appear in the recruitment examination for
combat izsed cadre of Medical Officers, relaxing the prescribed age
1imit in anv recruitment examination which is likely to be held
during the month of July/fugust 2002 considering his long ad hoc

service already rendered in the Assam Rifles.

4,18 lhdf this application is made bonafide and for the cause of

Jjustice.

%.1 For that, the applicant was declared selected by a duly
conastituted Selection Board by the DGAR for r@cruitm&nt of
Medical Officers in pursuance to an advertisement issued
during the vear 1994 and also with the approval of the
Ministry of Health and Family Welfare and appointed against
a substantive vacancy as indicated in the offer of
appointment order. As such appointment of the applicant
should be treated as regular.

5.2 For that, appointment is being made in the cadre of Medical
Officer after the applicant being declared successful in the
competitive examination and also after observing all

required formalitie such  as  submission of three sets of

- B Gripltnns Gt
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attestation forms, Medical fitness report and Police

verification report.

For that; the case of the applicant has been recommended
along with other Medical Officers to the Central H@alth
Services for reqular absorption vide letter dated 17.3.1998
and 16.9.1998, as such the services of the applicant
deserves to be regularised following the doctrine of
legitimate expectations as done in the past ad hoc Medical

Ufficers cases @arliesr.

For that, the services of the applicant has been utilised by
‘the respondents for about 7 yvears as such he has aoquired'a
valuable legal rights to be absorbed as Medical Officer in.
CHS..

For that, the applicant passed his M.B.B.S. Course way back
in 1990 and also declared successful in the competitive
recruitment examination of Medical Officers way baékbin 1995
as such it would be difficult on the part of the applicant

to compete with the freshers in any recruitment examination,

A

as such the applicant is entitled to be sxempted to appear

3

baefore any recrultment examination of Medical OFficers.

For that, the applicant has served about 7 vears under the
respondents with satisfaction of the respondents as such

deserves to be absorbed on regular basis in  CHS.

For that the applicant is entitled to age relaxation for
appearing in recruitment examination for combatised cadfe of
Medical Officers now sought to be conducted by the DG, ITBP,
without prejudice to his right for absorption on regular

basis in CHS.

*

For that similarly circumstanced ad hoc Medical Officers
recruited sarlier were regularised on scrutiny of service

records with the approval of UPSC following the direction

‘6;?62fdﬂx’ﬁbuﬂvaﬂ (QM%A ‘3
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passed by the CT.A.T. Principal Bench and alsc by the apex

Court.

5.9 Far that the services of the applicént was extended from
time to time after being satisfied by the respondents on
scrutiny of his service records and as such he is allowed
to continue till filing of this application as Medical

Officer on ad hoc basis.

5.10 For that there is no scope for absorption in any other
Government job as the applicant has already crossed upper
age limit for recruitment, therefore his case deserves to be

considered for regularisation in CHS.

. .
&, Details of remedies exhausted.

That the applicant states that he has exhausted all the
remaedies available to him and there is no other alternative

and efficacious remedy than to file this application.

7 Matters not previously filed or pending with any other
Court,

The applicant further declaresthat he had not previously
filed any application, Writ Petition or Suit before any
Court or any other authority or any other Bench of the
Tribunal regarding the subject matter of this application
nor any such application, Writ Petition or Suit is pending

bafore any of them.

Relief(s) sought for:

Under the facts and circumstances stated above, the
applicant humbly prays that Your Lordships be pleased to
admit this application, call for the records of the case and
issue notice tb the respondents to show cause as to why the

:relief(ﬁ) sought for in this application shall not be

,

§ Gaitnmn - S
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P

granted and on perusal of the records and after hearing the
parties on the cause oOr causes that may be shown, be pleased

to qrant the following relief(s):

1 That the respondents be directed to absorb the applicant as
medical Officer in CHS from the date of his initial
ppointment. in Assam Rifles with all consequential service

benefits including seniority.

ﬁng//That the respondents be directed to treat the applicant a$;:>\

™
A8
x

8.

9.

D

v regular Medical Officer and further be pleased to allow him

to switch over To the proposed cadre of General Duty

redical Officer in the rank of Assistant Commandant in Assam

Rifles considering his service records and alsgo on

-

consideration of his long seven years ad hoc service ing

due weightage to the ad ho the applicant.

o
&
O
p¥is

4 fny other relief(s) to which the applicant is entitled as

the Hon’ble Tribunal may deam fit and proper.

During pendency of this application, the applicant prays for

the following relief: -

1 That the respondent no. 4 he directed to allow the applicant

o sppear in the recruitment examination for combatised
cadre of Medical officers/General Duty Medical officers in
the rank of Asstt. Commandant proposed to be held during
the month of June, July and August 2002 othar than N.E.
Region in relaxation of upper age limiﬁ as an interim
measure without prejudice to his right for régular

absorption as Medical Officer in CHS.

™
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9.2 That the Hon’ble Tribunal be pleased to direct the

10.

11,

s
S

-t
bt
Y

12.

respondent not to oust the applicant from service till

disposal of this application.

This application is filed through Advocates.

Particulars of the I.pP.O.

I. P. 0. No. G 51T 59)L, dated {8 6,29002 .

Issued from and pavable at:6.P.0., Guwahati.

List of enclosures. ' \

As given in the index.

£, Grigafosonsnc it
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VERIFICATION

I, Shri hriya Kumar Singh S$/o Shri £, Birendra, aged about
33 years, Medical Officer (ad hoc), 17 Assam Rifles, Kangla, Imphal, C/e
99 AP0 do hersby verify that the statements made in Paragraph 1 to 4 and
& to 12 are true to my knowledge and those made in Paragraph 5 are true

to my legal advice and I have not suppressed any material fact.

and 1 sign this verification on this the mﬁ?lbday of May, 2002.

‘?6)0":%3(‘“’”‘" Gf !
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Crih wentralaya. s
L Ministprr of Hon= Affalr
;- o . Mahan? desnalays Assam’ lelCo
S U T DJroctorat@ CeneralﬁAssam_ijles

-

14015/6 78/91/Appt-“o/mr A‘/SO /.j \ﬂnl
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1. - nn the baﬂ"c ct your performanco in the interview hehion.
~20.0Ny &:17508 Do 9s Yo have been selected for appointment as .
Medical Oiflcel on adnac khasis in the Acsam~ Riflesg:as .per terms -
. and copdlnlons ccnmuwl<ated to you vide this Directorate o
" letter No” I. 1)/8/78/04/Apptt—MO/N“
f“2 L You ere he bv rcquosted to report* -

(A Branoh) oh or‘hafore. - - 14 Jul 95 fo c posting to
‘unit. 3 (threce) copice of dttestatlon “orm.ale ~als _enclosed RN
herewith. Ycu are requestz=d to £111 up the:forms;sand .obtain
signaLure of the:guthority concerned and ‘hapd: overv the-same’ to~
. this'branch vhilo reyuorting to this DLrootorate.”PleaSe bring o ;
~also 3. copiez “of youir. pa 's~porL size pqoLog aph for your R B
: ~d1oa* rcho“:. ' L DL S

(A) dated 04; Aug,94'

v

. RS

3, This uDDOlloM,JL Litter scands ‘cancelled 'in case 'you are

under: contractual obligation witn utate/UT/oLher Central- Govt

~ for service, You, hawve, ther cfore, ‘to ~ender. a certifigate to:

this Directorate Hosors @asuming the ‘appointment . stating ‘that
you have no contyagicd o~;¢uatlon with_veauc/UP Govt.

1]

S 4, - werms and conditions, of your serv ¢ﬁv-as Medical Officer
on adhoce haJ'J in £he kodom Rifles‘id_dt ached as appendix o '
“for your 1p oraation. . o e e
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1.

Appt/MO/ME () dated 13 gun 95

2.

appoint Dr (Miss
Medical c»fficff//

Tele No : pamx 230222 /5550 RIGISTERED

I, &?g;s/'zzw"ze/,ﬂ.ppt-xlo/M.h;<A) .C) 5 A
i - . ‘.!‘j‘ '.,

28 Adsam Rifles

S e ot . poains

Anuexvre o 5

e g

~19 -

Bhardt 3arkar :
Govt of India ‘ B

Grih Mantralaya ‘
Ministryv of Home Affairs-
MahanidesHalaya Assam Rifles
Directorate'General,Assnm Rifles
Shillong~793011 ' S

i
!

e 950 e

o, L.

L,

I : : . VR R
L I DR ' uponged

. MM el e,

QEPOLUTIENT OF Mapicar, OFFICER '3

3 e Lo :-’:- s, i B ¢ o ',,'
C BASTS AN

- RIBLESTON Ao

- - " evare g

av”Further*to this Directorate lettér 'No, I.'14015/8—78/94/

. .-The birepturrconeral Af Assam Rifles is pleased to

'Mrs ) o o as a
d%?%ﬁhSEFBSF§K@W§Y§Pmﬂ§§§i§i@ﬁ&ﬁ*ﬁ_E*Ygrenoon of

ey m e 25 in the ASsam Riflesg against the exlisting
CAd ROty

‘conditions

@ Period of six montps on the following terms and

i' &) The Qppointment s purely temporary for a period of

6 (six Months from the gate of joining ti1l thae vacant

pest da Filreg by regular medical officer or sthx months
whicheypr is earlijer.

" months, the adhou'appointment may be continued for
///a rericd of mnotheyr six months or till'the post is
; filled-on‘regular basis whichever is’eq:lier.

/2//b) In case the P05L 1s not . filleq up:-within the six

Ty B o -
‘r). This is mercely an offer of appnintment an adhoc
basis and thyg Will not givaiyoy any benefits/claim
for ApPointment on reqular hasig, '

d): Failure Lo complete the period mf appointment te
the sat'sfaction nf tfa competunt‘authority will render
the candidate liable to be discharged from se-vice at

- any time witheuyt any notice and assigning any reason.

e)  The Scile of pay of the post is 5.2200~75~2800-E3-
100-4090/ .. PeY month, The initial vay of such candidates
Vho are n e Service will s g1ia0 nanerding o the .
Lules ond those whe AL not i service will be fixed at j
the minium of Ehe pay scales. '

X o
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56 APO for duty. vy i) repont

(£)  Irivate pracli~o of any kind whatsoever inclucing
laboratory and ¢onsultant practice is prohibited. '

(g} Dearness and othar allow-nces will be admissible’
acgording to mr¢ers of the Cuntral Govt. '

(h) iion practicing ollovances as admissible at the
rates prevoiiing und-7 Central Government orders.

(3)  The appoinement earries with it the liability to
Serve in any pait of India or out-side. .

(k) on AQROLNCment the officer will be required to
take. an ool *Gv alleyiance Lo the constitution of India
or méke a solemn Afffimation to that effect in the
praesc..ibes proforma. :

(L) Other terms anu uonditious‘will bé‘regulated by the

relevant rules and orlers that méy be 'in Force from the
Lime co time,

{m)  No recuast for clange ol posting will be entertained
uncer any ciccwazt o e .

(n) No reguon™ for ovitension of joining time to the
place of POSIiny wilt De entirtained. o

(0) If the dec.aration given or any information
furnished by OLlier proves to be false qnéthe
cificer is four. to koo wilfully sup rassed any
material infominntior i.2/she w)ll be liable for removal
from scrvice ang such other action as Govt may deem
hecessary. - S

(P) The PG AT LowAne. hall b admizsible at the rate
of &. 100/-- a.d .. 200/~ paionth for rossessing P.G:
Dinlome. and » ¢ Cgre gualilication respectively to
the Med:ical Nfficers,

You are hrrely 905 tod to(K;m””Assam Rifles, C/0 99 aAPO/
O he Commandant:’

Assam Rifles for duty ~ieer AvAilirg actual journey periocd
only with effnet Trom: - - /’; Failuz2 o report to your
place

of Losting within stivilated dote will entail

Cincellation of YOUT appoiptient lecter.

e
oReai )
J .
J}ﬂ Dy Director (a)
_ fer “irector General Assam Rifles
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Copy fnrward d to -

1.

2.

8.

.2("; Aszam Rifles -
c/o”

gy APO

one copy of medical fitness rert

.and three copics of attestation
- forms in reapect of above nored

officer are'fouwarded herewi“h. .
The attestation Eorm duly completed
and signal by the officer indion-
ted in the form ak the arrangement
of concerned Medical nfficer will
be obtained and necessary police
verdfication will be done at your
erd., The attestation form alongwith
pilice verificatlon repert in
original will be forwarded Lo this Jte
Dte for further necessary acticn.

Pay and Accounts Office(AR) - for information.
Manbha Villa, Laitumkhrah

Shillong-3

MS Branch (Internal)

Medical Branch(Internal)

HQA&QN&C&JRangé Assam

------

C/0779Y 7 Wpo

The Under Sceretary to
Government of India
Minist-y of dralth and
Family welfare
(Department cf Health)
(CHS-1)

New 12 'hi

Officer personal file.

Case e,

for information.

for information.

Rifles~ for information.

the = for information pleass
with reference to their
letter Nn. A, 12034/2/64~
CHS~-I dated 31 May 95.
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! . Glrl Mantgalaya - SURREE R A
| . Mnistry of liome Affgirs H
N | Hahanidesha lnyatassain L Eles. o) )
| o ! Directorate GenAssam Rifles 1 b
: i S Shillong-1793031 - i IR
L S . : - . . «
G LL0IS/MWI-s0AmG) L o sepoa |

' The Under Secretary to - : . ' :

thae Government of India g %
Ministry of Health and L g
Family Welfare(CHS-1) ' ‘ . ‘

Hew Delhi

1
oo ‘ WEQUEARLEAYVON 01 HELLCAL OF FICRS (ALHOC )
R SRR ' é THOLE I-CHUTTED TUETRG 3HE HBURIRE OF JUNTORY
. N : ) SENTOR KESIDLENTS 11 MAY =JUN 839 AMD THOSE ' .
R JLLTIN) 3y APTOTITTD. GO MOTRT, Y VIAGT/
o ' COMTRACT BASTS ‘
g - R
1. "X am directea te refex tQ'Ministry's letter No,A.'12034/7/94~ |
. CHS5-X dated 13 Jul 94 and to. torward herewith the attebtation form S
. dn quadruplicate 4nd Medical Fitnegs certificate in dublicntv in respect
o ‘ol the following Medical officers(Aahoc): -
( ' -
i, (a) br (Mrs) Sharmila Das
3o i
I (h) ur I B Charhalyar
I {e) L Soroj Kunay Py
L2 Further, 4t is to be informned that the documents {in respect of
T the following adhoc Medical Officers have not been received oo yet . from
DB flung out poste,  The came witl e Lorwarded at antoarly diyt. s« '
(a) LY B N Sinah :
(R)  Dr Ambiha Frasad.
P § (¢) Dr Th Shyma Charan 54 ngh
L & ! \
'3, . as regaras i Ashok Kumar Sharwa, bLhe Bedical Ofticer 15 AWl

wel 20 Dec 91 an¢ turtier extension of his appointment’ as Adhoe -

Fedical ofticer has not been obtained from Ministry, :in this connection
this Directorate initial lettex Mo, i, 1A015/3-90/AKS ~-MOME(A) dated

21 May Y2 and lates! corresgonuence of the Ministry vide thoir letbter o,
.14015/3-90/AKS /94 /121 (A) datea 01 Jup 94 in reply may please be referred

:
i

i Vours fajthfully,

S0/ A %%
{1 fouhe, vGH)

i vﬁ Lt ol
ok Aseistont Uiractor(n)
P ‘ for Lirector Sensral Assan
¢ N.0,0 ° Pifles
| Copy tos-
; . : ‘ ;
: 1. C AW Hospitsl . ‘
. ' s e
fappy Valley,Shiklon f'n -
2; 12 Assawm Kifieg, é/ﬁ YA , ;
| 1
3' OB Ao ! ) i
“Sam . ’ f
. n l’\;_]_( "‘:.' o yip! 3
. i ’
Ny | ? 8



Annexure—-4
Tele No. 705550 | :
Registered
Bharat Sarkar
Govt. of India
__ Grih Mantralaya
Ministry of Home affairs
. Mahanideshalaya Assam Rifles
Cirectorate of General Assam Rifles
Shillong~793011
po. T.14015/1/97/Willing (MO)/ME (&) 17 Mar 98

- Thae Under Secretary to the Govi. of. India
Ministry of Mealth & f&mllv Welfare
(CHS~T1)

Msw Delhi

APPLICATIONS FOR RECRUITMENT AT MEDICAL OFFICER
(CHS/CGHS) FOR ASSAM RIFLES.

“ir,

I am directed to forward hersawith the applications received from
the following Medical Offices on ad hoc/contract basis who are willing
to serve permanently in Assam Riflez as Medical Officers Grade of
Central Health Service -

fa) Dr. Kankan Talukdar, MD (Contract)
by Dr (Mr; )} Shashi dMalra, MD (Ad hoc)
{c) Dr. Basab Ghosh, MO (Ad hoc)

()  Dr. PAK Singh, MO (Ad hoo)

{e) ODr.Bappaditva Som, MO (4d hoc)

() Kah Roshan Singh, MO (Contract)

(o) Dr (Ms) Jaba Chakraborty, MO (Ad hoc)

2 Ministry is rmque:*@d to consider the matter sympathetically as
thiz force is running with an acute shortage of Medical Officers.

A, fan early action is high solicited.

Enclo 2 &s above.

\f«Y Yours faithfully,

Sd/~  Illegible
(R.S. Dhull)

Col

Deputy Dirsctor (&)

/ N‘/
Qﬂ/jj\ ‘jﬂ} For Director Gensral fissam Rifles
!
\%}/ W
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Mnhaﬁidpahulnyu.Aauam Rifles
Directorate Gen Asoom Rifles
Shillong ~ 793011

I;l4015/8-78/ﬂppt~“0(Adhoc)/NwI (4 Jep 98

A

Tale Nos AR PARX - 230222
Extn 5098

Lialson Officer
" Det Assam Rifles

Room No. 171,

Morth Bloc)k

Minlstry of llome Affairs
New Delhi -

IO REQULARIGE ADIIOC MEDICAL OFFICERS‘TO Clg )
MEDICAL OFFICERS

PR | | |
1, ef Supreme Court writ petition(c) Mo, 661/95 dated
05 May 98 (Photo copy att), | ;

20 Services of the mhm adhoc Medicql Officers who were.
employed for a pariod of aix months during the atrike of
Doctors in the various hospitalas in Delhd during Jun-Jul,
1989 wore regularised by UPSC as CHS Modical Officers as
per direction of the Central Administrativae Tribunal,

Principal Donch, New Delhi dated October 0O, 1991, contniﬁq
in the writ petition uwndor ref,

//////3. Keeping 4in vi r/6f'above, you are raquestad to liaise

with concerned officer of the»Miniatré of Health and Family
Welfare (CUS<V), New Delhi, fMhether a 8imilar case can be
takan with the UPSC through Min of‘naulth and Family

are for reqularisation of services of adhog madical _
officars who are Presently employad iﬁ Assam Rifles,providc
they are willing. Tha senfority of thasg of ficers will be
waf tha date of regularisation of service as done in case

of madical officers anp Lloyed during tﬁu strikeo as per
daetoils in para one, .

1. An early action is ﬁighly ﬂolicﬂted.

A

/A (o
\;}J ‘ f- ¢ 8K 'sur1)
(/ \K)(, -73(( Cul
/ " DD (Mediical)
/ ,X\ for Dix (Adm)

D

gg/ﬁ 1%




% Mo.C.18011/16/97=cHs, v
GOVERNMENT O INDIA
MINISTRY OF HEALTH & F.w. -

New Delht:
Nirman Bhawan, New Delhi.
To, . Diil-) a7 z"(’: |
A1l Participating Units. g -

Subject: YWrit Petition(C) No.
. Others Versus Union of
Court of India - reg.

661/95 ~ Dr. Deepak Saxena §&
India & Others, 1in the Supreme

Sir, v
1 am directed to forward herewith a copy of the Order
/// dated May 5, 199g passed by tho Hon'ble Supreme Court of India
///, on the above noted subject for information and record.
Yours fnithfuliy.
e pi
g Showa
(H.N, YADAV)
Under Secretary to the Government of India
Copy Lo . :
1. Adn . T sectien, Diroctorate General Health Sarvices.
2. CHB.I/CHS.II/CHS.III/CHS.IV/CHS.VI Sections,
3 .

A1l administrative sactions in the Deptt. of Health,
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IN THE- GUPREME COURT OF IMOLj
CIVIL ORIGINAL JURISDICTION 1+ =
.% WRIT PETITION(C)NU.661/95 | '

Dr. Deepak Saxena & Ors. ... pPetitioners

o Versus

Union of India & Ors. ... Respondents

OQRDER

The petitioners in this.writ petition were appointed

as ad hoc Medical Officers under the Centra]'Henlih_ﬁﬁhﬁm§_~gf

the Government  of India in June-July, 1989, The said
appointment was made for ; period of six,months, The reason
for making the said appointment was that thé’doctoré in the
varijous hospitals in Delhi had gone on snfike and there was'
ACUTE shortage of medical officers. ngﬁ@ézxﬁgqggnmiﬁgﬁﬁbfﬁthaﬁ
petitivnor.Mvere torminated onlthq'expjry;Pfa&hQﬁﬂQﬁiqdquhpigL
mgnthsﬁ»'they@‘moved the ?Centra1,,Adm1niotnqt1yaw{eribungJﬁ
PHiricipal *Borich; .New Dolhi,’ (hoFoinafter raferred tovas ‘the.’
Tribuhq1'fvby‘fjl1fné applications undérfﬁéééf?gng;éiT6¥w'ighw
ﬂdminfscrétiye Tribunals: Act, 1985, The ISaid cases were

disposed of by the Tribunal by judgement dated Octobar 8,v1ggj

whereby the Tribunal gave thae following = directions in

paragraph 20 of thao judgement :-

1. ;The'“resnondenta‘wangg%direcﬁed)‘to refer the
caases of tho npplicants and these similarly sjtuatad to the
Union- Public Servico Commisaion for the purpose of
reaular ization of thair aservico as  Modical ‘Of ficara, Thoy
should be Lreated as fqrming a separate block for the purpbs;-
of rugu\mrisution. Regularisation should be based on  the

- -
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evaluation of work and servica records Oﬁ the app]icanta'ann
those similarly situated. The respondents shall ~do  the

needful 1in the matLer within a period of four monlh'.fqgm the

date of receipt of this ordor.

2. After the services of thé annlfcants are
regularised through the Union'Public Seryice'Commission, their
gseniority shall be reckonod from the dates of their  dnitial
appointment on ad hoc basis as  Medical Officars, after
conducﬁihg the technical breaks in their ad hoc service. ‘The

: service rendered by them dur1ng the pariod of oporat1on of the

stay order passed by the Tribunal shall a]so count as sorvice

for the purpose of reguTarisation.“

CCivil Appeals ar1s1ng out: of  SLP(CINOs.13578-04/92
filed by the Union of India against Lhe said dcc1¢|on of the
Tr1buna1 were disposed of by order of this: Court dated May 3,
1993, While con81der1ng tho direction NMo. (?) contaninod in ihe
aforement1oned Judgment of the Tribunal regarding Lhe r1xa1|on

//é;JH of seniority this Court give tho Tollowing d1ract10n:~

P

0 "Wa, thorofore, morely clarify that tho direction in
péragraph 20(2) in regard to fixation of seniorit} shall be
lmod1f1ed Lo mean that the f1yatuon of 53"10(1PY_“W0UJQ-WDQ_th
accordance wwrh the ”extant ~rules, We, however, do noﬁ
1nterfere with the direction: that. service renderod during the
pendency of the 1nter1m order of the Tribunal shall also bn
taken into account for the purposes of roqularisation. Except
for this modificaticd vie do not interfere wich the impugned

order of the Tribunaj."
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. Thersupon,  the matter of reéularisation of . the

petitionars was forvardod to tho Un1on Pub\ic Seryice

Commissﬂon(UPSC) .and  the UPSC by Lheir 1etter daLed Cept.ember

21, 1994, 1nt1mated that Lhe pot1tioners wero found RAL% for

-regu]arﬂeation,as Medica] 0ff1cers.. On the bas1s of the said

nidatter; rece1veq from, the UPSC, by Order dated September 27,,

: 1994 . the. . petitioners were regu]ar1sed as Med1ca1 Off1ceré1n
. '_ : N 't AI-

the Central HeeJLQ_SGnyjce with effect from September ‘21,
L1994, |

N .'

_The petitionaers, Lhornufter f\led thie wr1t petit‘on
wherein»bhengaVG prayed thaL they shou]d be treated

,helq1ng,,their roopect1vo poqts regu]ar1y from the respect1Ve

¥

‘dates  of ; their  initipl appoxntment e hich 5ﬁ§W' stands
rogularised ., by UPSC and Lhey shou]d be granted een10r1ty with

,consequent1a] benef1ts such as promot1on to h1gher grade. An

.other . words, the pep1pioners are, eeok1ng their regu1ar1sat1on

~with effect from the date on which they were ‘appo1nted

:u‘.

1n1t1a11y.,on‘ed ‘hoc, basws and are c\aimﬁng that the per1od of

ety

their ad hoc serv1ce as we11 as the period dur1ng wh1ch they

continued . in service oh the basis of the 1nter1m order peseed

by .the Tribunal ghould be taken 1nto account as 'regu]ar'

service tfor the purpoae of sen10r1ty. L Ihje claim of the
petitioners is in no way d1fferent from the rel1ef ”which.

Tr1buna1 has ngen to them under the direction conta1ned in
paragraph 20(2) of-ihe judgment dated October 8, 1991 which
direction has beon modiftod by this Court hy order dated May
3, 1993 whereby it was directed that the fixation of een1or1ty

of theo petitioners would be 1In accordance with Lhe extunt

-3=-



With erfcct from oeptcmber 21 1

4y

[ -:5]

rulos. In view of tho aforosaiy d1recL10n g1ven by th18 Court

unddr the‘ordér datod Muy”a 19

.

Jie A
03 the peLitioners cannot c]a1m

:r,"

that "the “"period of thoir ad hoc serv{ce sﬁbu]d be taken into

account for the purpose of sen10r1ty.’ Their sen1or1ty has to

be f1xed in accordanco with th
of:sen1or1tyf

Ms. Shyamla Pappu.'

rule on the"ba is of wHiéh

-per1od Lh01r ad hoc oerv1ce fér;

1Al
0’ rulee governing euch fixanion

o
PR o o [ ey H}J B ‘-_' ‘
o LN M

the ' 1earned eeh1or a COunsel

appoar1ng for the petitionsrs has not been abie 10 show 'us nny

the petit10nér'cob1d count ‘the

the purpose ;of seniori%y'

(RN

’Hav1ng regdrd 0 the fact thaL the matter of the pet1t{oners

N .“n‘,‘
was cons1dered by the UPoC for the purpoee of regu1arisation.

on]y 11hf 1994 and as per the
21, 1994 thoy'wero Found' fit for

they have bean reg&]ari;od by

~Tixed on the basis that they . wgre regu]arly appointed with

effecL from oeptombcr 21, 1994;
oen1or1Ly should be fixed by talq
uerv1co prior to tho datn of the

We, Lhunofore, do no

D‘“‘L'ltl()ﬂ and th same is accordi

ﬁ

Now NDalh
May 5, 199g,

by o

letter of UPSC dated September
regularisation by tho ﬁﬁéﬁ}
urder dated oeptember 27 159#
99Xé thoir sen1or1ty has to be
They cannot c1a1m thaf their
1ng into account the1r ad hoc

e t, et

ir reguTurvsaL1on.

t f1hd any mer1t 1n Lh1s wr1t

Neoae

ﬁg1y dwsmissed

o o ]

sd/. S
(s.C. AGRAWAL) ‘

, Sd/o 1 'A s ! H
(M. SRIMIVASAN)
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' ' ‘ . Mahanideshalaya ’ssam Rifles :
| Lirectorate General Assam RiFles
A Shillotg- 793011 -
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IL140L5/ARMC/2000, M~ 1 T ’
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HO TEAR (Nozth) .
ARTCES ‘
Yl il?arcmﬁ: ' .
7 {
. ADVERTISEMENT FOR COMBATISED CANRKE OF o
3 ~ MEDICAL OFFICERS o : p ’
. ls = Copy of Advertisement for comb.tised cadre of Madical
Offlcers, advertised in all leading News papers on 27 Jun 2001 is
fwd herewith for your necessary action pleasa, :
2, . You are requested to fwd the copy of gdvertisement to
_ all Units under your Comn,nd _nd to fnstuct all Ad-hog/Contract
! Madical Officers to fwd their application to this bPirectorate '

Medical Braneh latest by 15 gul 2001
DG ITBP. Al) required docus as menti
mist be attached with the applicatiof

for. .onward submiission to
oned in th2 advertisement
e,
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1
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To : The Membar secretary

Medical Officer Selection Board

ITB- Police (MHA)
Govlt of India, New Delh;

sublect: REQUEST
MEDICAL

QEFIC

Sir,

I I have the honour of
consideration and favourable

informing

ONWAT

. T was appninted as Medical 0Off
a0 PRl July 1995 and T hases 1
wWas only 7o ool ar

atedly requas
Lhe day of
Rzsam Rifles has taken up

Gt al),

4., Fortunately Ministry has agreed
came last vyear in 2001 for the recr
(Cmmbatiged) in Azsam Rifles. Al
Juit have 0 applied.

5 My
above 35 years. put I was a
Rifles  Lhat my age &t bhe

bee considered singe I opted
Lo OBC

abtothe Lime of submis
NIgzls
Lime of
for asg
also though T failed to ment

ST am earnestly reguesting you
Lo consider my age 20 that I may pl
t e Inkerviom, DEhermice T will ha
iy ety

Pl ey e iy I NN I RETIN

04 Mar 2067

Yy Daputy Director

E RECRUTTMENT (OF

you a few words for yvour Kind
action please.

icetr in Assam Rifles on
280 continuously serving
the time of Joining in

Achoc
£i)i

D= A0

ting for permanesnt absorption
enrollment.  The Dirsctorate
he case for the sans.

and-accordihgly advertisement
uitment of 64 Medica) Dfficers
of us who are already in  the

sion of  the AN
s aim
worul e
belong

capplication
(Med)
eNtry into Assam Rifles
am Rifles. Otherwisa T
ion in my application.

on humanitarian‘ground, kKindly

ease be- allowed to appear for
Ve Lo miss the last chance of

Yours}sincerely

{(Or. PYPrivokumar Singh)
Medical Officer
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NOTIC
DATE : 11-05-2002

. COI\IIBINED MEDICAL SERVICES EXAMINATION, 2002,

F.14/2/2001-E.I(B) : A combined oxamina- domiciled in the S,:‘flr: of Jammuy &
tion for rocruilment 10 tho norvices and Kashmir during the period from the
posts mentioned in para 2 below will be 1st January, 1930 1o the 31st day of
hetd by the Union Public Service Commis- December, 19€9.
sion at Agartala, Ahmedabad, Aizawl,

Allahabad, Bangalore, Bareilly Bhopal,
Chennal (Madras) Chandigarh, Cuttack,
Delhi, Dharwar, Dispur (Guwahati),
Gangtok, Hyderabad, Imphal, Hanagas,
Jalpur, Jammu, Jorhat, Kochi (Cochin),

=i

IMPORTANT

IN ORDER TO STREAMLINT PROCESSING OF APPLICATIONS, UPSC
HAVE DEVELOPED AN ELECTRONICALLY SCANMABLE APPLICATION
FORM COMMON FOR ALL THEIR EXAMINATIONS WHICH CAN RE |
PROCESSED ON COMPYUTERISED OMA/MCH SCANING MACHINES,
THIS APPLICATION FOftM, ALONG WITH AN INFORMATION
BROCHURE CONTAINING GENCERAL INSTRUCTIONS FOR FILIEIG
UP THE FORM, AN ACKNOWLEDGEMENT CAND AND AN ENVELOPE
FOI SENDING APPLICATION WILL BE AVALABLE FRAOM ANY. ONE
OF THE DESIGNATED HCAD POST OFFICES/IPOST OFFIGES

Upto a maximum of three years in the
case of Delence Services personne!
disabled in operations during
hostitities with any foreign country or
in a disturthed arca and released as a

(iv)

Kohima, Kolkala (Calcuita), Lucknow,
Madurai, Mumbai (Bombay), Nagpur,
Panaji (Goa), Patna, Port Blair, Raipur,
Sambalpur, Shillong, Shimla, Sringar,
Thiruvananthapuram  (Trivandrum),
Tingpati, Udaipur and Vishakhapatnam on
tho 6th October, 2002 In accordance with
o Rulos published by the Ministry of
Health & Family Wellare (Dept. of Healith)
inthe Gazelte of India dated the 11th May,
2002,

The centres and the dates of holding the
examination as menlioned above are
liable to be changed at the discretion of
the Commission. While evory effort will ba
mado lo allot tho candidatos to the con-
tros of Ihoir cholco for oxamination, tho
Commission may, at tholr discrotion aflot
a differont contra to a candidate, whon cle.
cumstances so warrant. Candidates admit-
ted to the examination will be informed of
the time table and place or places of ¢x-

amination.

Candidates should noto that no request
for change of centre will narmally be
granted. When a candidate, however, de-
sires & change in centre from the one he
had indicated in his application form for the
Examination, he must send a lettor ad-
drossed to tho Secrotary, Union Public
Servico Commission, giving full justilicaiion
as lo why he dosires a change in centre.
Such requests will be considered on mer-
its but requests recoived alter the 10th
July, 2002 will not be entertainad under
any circumstances.

2, (a) Tho Sorvices/Posts to which

recruitment is to be made and the approxi-
mate number of vacancies to be filled aro
given bolow :-

(i) Assistant Divisional Medical 180
‘Officer in the Railways.
(i) Junior Scale Posts in Indian 28

Ordnance Factories Heallth Service.

(iiiy Junior Scale Posts in Central 98*
_ Heallh Services.
{iv) Medical Officers in the 25

Municigal Corporation of Dethi.
# This includes 23 vacancies reserved
for Physically disabled persons.

Tho number of vacancies is liable 1o allcta-
lion,

Resorvalion will be mado for candidatos
belonging lo Scheduled Castes, Scheduled
Tribes, Other Backward Classes and
Physically disabled calegorics in respoct
of vacancies as may be tixod by the
Gavernmont.

{b) A candidate may apply for admission
to the examination in respect of any one or
more of tho services/posts montioned in
para 2 (a) abovo. Candidates will bo
required to Indicate preferences for
services/posts at the appropriate time. If
a candidate wishes to bo admitted for more
than ono service/post ho neod send in only
one application. Ho will be roquired to pay
tho feo mentioned in para 4 bolow once
only and will not be roquired to pay separate
fce for each of the services/posts for which
ho applies.

THROUGHOUY
RS, 20/- (RUPEES TWENTY ONLY).

INFORMATION BROCHURE. FORM

NOTE :IN CASE YOU HAVE ANY

FAX NO. 011-3387310.

THE COUNTRY AS LISTED 111 APPENDIX I OF
"NOTICE AND MAY BE PURCHASED AGAINST CASH

CANDIDATES MUST USE ONLY THE FORM SUPPLIED WITH THE

POST OFFICE ONLY AND HOT FROM ANY OTHER AGENCY. DO HOT
USE PHOTOCOPYMEPRODUCTIONUNALT1HC
OF THE FORM. THIS WILL ENTAIL REJECIIKC
USED ONLY ONCE AND FOIt ONLY ONE EXAMINATION.

APPLICATION FORIA/CENTRAL RECRUITMENT FEE STAMP
FROM ANY OF THE DESIGNATED
POST OFFICES, YOU SHOULD IMMEDIATELY CONTACT THE
CONCERNED POSTMASTER OR
SUPPLY MONITORIHG CELL" OVER

The candidntes should apply for examination
Notice for tho oxamination containing all
haen published In the newspapers/Empto
carefulty road all the cligibility conditions presgcribed los the examinaizon,
While lilling up application torm, they should
given In Appendix-il of this Notice.

PAYMENT OF

SHOULD| BE PURCHASED FROM

HISEOLY £RIUTED COPY
N. EACH FORM CAHN BE

DIFFICULTY IN OBTAINING THE
HEAD POST OFFICES/

THE UPSC’s “FORMS
PHONE NO. 011-3389366/

only aflter Commissinn’s
equisite information has
ment Hews, They gha.ldg

refer to the instructions

Last date for receipt of completed applications in UPSC is 10th June,
2002. in respect of candidates residing 1o remole arcas/regions speesiivd
in para 6 of this Notice whose applications are received by post/spred
post, the lasl date is 17th June, 2002. In case|of applications receiverd by
hand or courier service, benelit of exlended
regardless of place ol residence of the applicant.

Candidates are advised not to walt il the Lgst date but (o submit their
application at the earliest so that it reaches e UPSC in time. The t173C
will not be responsible for any postal/Courict
received alter the above prescribed tast date

lime will nol be availahle,

delays and all applica‘icons
wvill be summarily rejectud.

Candidates are advised, to rcad carefu
to candidates’ for objective type tests given in Appendix-1Y

including the procedure regarding filling in the Answer Sheet
of objective type tests in the Examination Hall

ly “special instructions

e

CANDIDATES MAY OBTAIN ANY

CANDIDATES CAN ALSO OBTAIN
AND

UPSG HAS A FACILITATION COUNTER NEAH

AEGISTRATION OF THEIR APPLICATION,
EXAMINATION AND RESULTS ETC. ON THE
AT THE ADDRESS : hitp://www.upsc.gov.in

‘C' GATE OF ITS CAMI™US,
IHFORMATION/CLARIFICATION

REGARDING THEIR APPLICATION/CANDIDATUNE ON WORKING DAYS
BETV/EEN 10.00 A.M. TO 5.00 P.M. IN PERSON OR OVER TELEPHNNE
NO. 011-3385271/011-3381125 FROM THIS

COUNTER.

INFORIMATION ABOUT RECEIPT
VENUE OF
COMMISSION'S WEBSITE

‘3. CONDITIONS OF ELIGIBILITY :

(i) Nationn!ity
A candrtnile must be eilher ;

(a) a Cilizen of ndia, or
{b) u subject of Mupal, or
(c) a subject of Bhutan, or

(d) a Tibetan refugee who came over to
India before the 1st January, 1962 vith
the intention of pennanently scliing in
India. or

(o

a porson of Indian origin who has
migrated fiom Pakistan, Burma, Sri
Lanka or East Aliican Countries of
Konya, Uganda, the United Republic of
Tanzaria, Zambia, Malawi, Zaire and
Ethiopia or from Vietnam with the
intention of permanently settling in
India. .

Provided thal a candidato belonging to

calegorios (b}, (c), (1) and () abiove shalt -

bo a porson in whose favour a certificate
of oligibility has been issued by the: Govern-
ment of India.

A candidate in whose case a cerdtificate of
eligibiity is nccessary, may be admitted lo
the examination but the ofler of
appoiniment may be given only after the
necescyey cligibitty cedificale his been

“issucd 10 hien by the Governmont of ndia,

(i} Age Limit : (a) A candidate for this
examingtion must not have attained Ihe age
of 32 years as on 1st January, 2002, i.c.
the candidate musl have been b-n not
eaddier than 2nd January, 1970

(b} The
follows.

upper age imit is refaxanle as

() Upto amaximuam of five years if acan-
didlate belongs to a Scheduled Caste
orla Scheduled Tribe.

(i} Upto a maximum of three years ‘nthe
case of candidates belonging ta Other
Backward Classes who are el te lo

wail of ieservation applicable {0 such

andidales,

o

(i) Upto a maximum of five ye'us il a
candidate had ordinarily ocen

consequancn thereol,

(v} Upto a maximum of live years in the
casce ol Ex-servicemen including
Commissioned Officers and ECOs/
SSCOs who have rendered at least
five ynars Mifitary Servico ns on 15t
Janunry, 2002 and have baon
released (i) on completion of
assignment (including those whose
assigniment is due to be completed
within one year from tst January,
2002) otherwise than by way of
dismissal or discharge on account of
misconduct or inefficiency, or (if) on
account of physical disability atlribut-
able to Military Sorvico or (iii) on
invalidment,

(vi) Upto a mayimum of tiva yoars in tha
cace of LCOS/S5C05 who have com.
pleted an initial petiod of assignment
of § years Military Service as on 1st
‘January, 2002 and whose assignmant
has been extended heyond 5 years
and in whoso case the Llinictry of
Defence issues a certificate that they
can apply for civil employment and
that they will be reteased on 3 months
notice on seleclion from the dato of
recoipt of alfer of appoinhee,

{vii) Upto a maximum of ten years in the
casc of blind, deaf-mute and Ortho-
pacdically handicapped candidates,

The ad-hoc Doclors appointed after
1.10.1984 in the Ministry.of Raitways
will be granted relaxation in age to the
extent of the period of service ren-
dered by them as ad-huc Doctors in
Railways, in the fight of the Supteme
Court's orders dated the 24th Sep-
tember, 1987 on the Writ Petitions
(Nos. 822, 875, 180 & 200 of t987
wilh Nos. 370, 298 & 73 of 1987 with
Nos. 1165, 1328, 1619, 1735, 1275,
1457, 1087, 1034, 1263, 1294, 1327,
1349, 1370, 1353, 1400, 1451, 1504,
1564, 1650 & 1609 of 1986 and vith
Nos. 845 of 1986) fited by some ad-
hoc Doclors of the Nailways, The ad-
hoc Doctors claiming the  relaxation
in upper age limit under this provision
should submit their applications for
admizsion to the eviunination thotgh
e Ministry of Railways who will cor-
lity that the applicants are covered by
the orders of the Supreme Court.

NOTE I-Candidntes belonging o the Sched-
uled Castes andthe Scheduted Tribas and
the Other Backward Clanses vho aro also
covered under any other clauses of para
3(ii) (b) above, viz. thuse coming under the
categgory of Ex-sorvicemen, puotsons domi-
ciled in the State of J & K, physically handi-
capped efc. will be eligible for grant of cu-
mulative age-refaxation under both the cat-

_egories.

NOTE lI-Tho tetm ex-servicemen will apply
to the persons who are dotined as ex-sor-
vicemenin the Ex-setvicemen (Ita-omploy-
ment in Civit Services and Posis) Rules,
1979, as amended trom time to time.

) Continuaed




HOTE M-The age concaston under 'nen
3R (1) (v) et (i) will not b adimlanitygs 1o
Ex-Snrviceman and Comnilssionad Offig.
P Including ECOS5C0s, who ara ro-
“@nsed on their own request.

NOTE tv: Nolwilhsmnding the: provision of
ana-tolaxation undar para 3 (H) (b) (vii)
above, a physically handicapped candidatoe
will be considered to be cligibla for
appointmentantyifhe/she {aftersuchphysicat
examination s the on the Govrtnmont or
tppolnting mthinlly, na the ennn mny hn,
may proseribe) s lound to sallsly thn
requltements of physical ane mediem
slandnuds (m!lmr.onr,mnmlvalnnr./pnf.ls
to bo allocaled tn the physically handi.
cappod candidaler by the Government,

Save ns provided above the Age-Limit
preseribed can In no case be refaxed.

The dato of birth accepled by tho Commis-
sion is thal eatered in the Malriculation or
Secondary School Leaving Certificate or
in a certificate recognised by an indian Uni-
versily as equivalent to Malriculation orin
an exiract from a Reglster of Matriculates
maintained by a Univarsily which exiract
must bo certificd by the proper authority of
Ihe University or in the Higher Secondary
or an cquivalent examination cerlificate.
Theso certificales aro required to be sub-
milted only after the declaration of the result
of the wrillen part of the examination,

No other document refating to age tike horo-
scopes, aflidavits, birth extracts from
Municipatl Corporalion, service records and
the like will bo accepled. The expression
Matriculation/iHigher Secondary Examina-
tion Certificatc in this pavtof the instruction
includes the aternative certificate men-
lioned above.

NOTE : 1. Candidales should note thal only
the Date of Birth as recorded in the
Matriculation/Highor Secondary
Examination Certificate or an equivalen|
cerlificate as on the date of submisgion of
npplications will ha nceeplnd by tha
Commbasion and o subnaquent 1onguoeg
fot lis change will be considered or granted.

NOTE : 2. Candidates should also note that
once a Date of Dirlh has baen chimad by
them and ontered in the tocotds of the
Commission for the putpose of admission
to an Examination, no change will be al-
lowed subsequently (or at any other Ex.
amination of the Commission) on any
ground what-socver,

NOTE 3 :- THE CANDIDATE SHOULD Ex-
ERCISE DUE CARE WHILE ENTERING
THEIR DATE OF BIRTH IN COLUMN 8 OF
THE APPLICATION FORM. IF ON VERIFI-
CATION AT ANY SUBSEQUENT STAGE,
ANY VARIATION IS FOUND INTHEIR DATE
OF DIRTH FAOM THE ONE CENTERED IN
THEIR MATRICULATION OR EQUIVALENT
EXAMINATION CERTIFICATE, DISCIPLIN-
ARY ACTION WILL BE TAKEN AGAINST
THEM BY THE COMMISSION UNDER THE
RULES.

(1) Educational Qualification :

For'admission {o the examination a candi.
date should have passed tho wirilten and
practical parts of the final M.B.B.S. Ex-
aminalion.

NOTE-1: A candidatn who han appearad
orhasyel 1o appear at the final [RERIRN
Examination may also apply. Such candi-
dates will be admitied to the examination
if otherwise eligible but the admission would
bo deemed 1o be provisional and subject
ta cancellation, if thay do nnt ptochtca proof
of having passed tho wrrilten and practical
parlot the final M.B.B.S. Examination along
with the detailed application which will be
required fo be submitted to tho Commis.
sion by tho candidates who qualily on the
result of the writien parl of the examina-
tion,

NOTE-2 : A candidale who has yol to
commplein tho computsory rolating intorn-
ship Is educationally eligible for admission
to the examination but on selection he will
be appoinlad only aftar ho has complelod
tho compulsory rotaling intornship,

4. FEE : A candidate secking admission lo

examination must pay to the Commission
a foe of Rs. 100.00 (Rupees Ono hundred

oed (0

L

Crptoyimen) News 1 1 My e

vyl though n single Crnhat Heeruitonm
Ty St of the toruilsite dicsminaging,
Contest Haciutmaent o Slanp (e post-
A STIMPS) may be obtained from the post
ellice and afftixed an the opplicalion lorm
in the space provided therein, The stamp
should bo got cancellnd tom

‘vt Office with the date slamp of the post
office In such n manne that the impreg.
slan of the cancellation mark pattially over.
flvwvs on the applicalion farm ftaolf with
I the spien Povidod on tha i, |
Impression ol the cancelialion siamp
should be clear and distine 10 tacilitate thn
Identitication of date ang ha Post Oltice of
tssua, S

Ce.ndidales residing abrong should deposit
the pressribed lee in the office of India's
High Commissioner, Ambassador or
representative abroad as the case may be
for credil 1o accounl head "051 - Public

Service Conlmission-Examim!ion Fees® .

and attach the receipt with the applicalion,

CANDIDATES BELONGING TO SCHED-
ULED C\(\STES/SCHEDULED TRIBES
ARE NOT REQUIRED TO pAY ANY FEE,
NO FEE EXEMPTION 1S, HOWEVER,
AVAILABLETO OBC CANDIDATES AND
THEY ARE REQUIREDTO PAY THE FULL
PRESCRIBED FEE,

Physicalty handicapped persons are
exempled from the paymnnt of fne provided
they are othenwige cligible for appointmani
10 lle Services/Posts to be filled on the
resulls of this examination on the bagis of
the slandards of medical fitness for these
Scivices/Posts (inchuding any concessions
speciticaily extended to the physically
hnndicnppcd) A physically handicapped
candidate claiming age relaxation/lee
concession will be required by the
Couumission to sutymit alongwith their
deliiiad application form, a centitied copy
ol tisn cetliticate from a Government
HozpilalMedical Board in suppott of his/
her claim for bring physically hanlicapped,

Hote Hotwlthatnneding (e alewngnle
provenn for age elayation/len aexemnplion,
a physically handicapped candidate will be
considered lo be cligiible for appointment
only i helshe (aftor mueh phyainnal
exnpunnhion as {hn Government r (he
appointing authorily, as the case may be,
may prescribe) is lound 1o satisly the
requitcments of physical ane medical
stand.ids for the concarnnd Services/
Post- 1o be allocated to Physically

Hancwapped candidates by the
Goverament,
‘Postage Stamp’ willin no case be accepted

in licu of ‘Central Recruitment Fee' slamp.,

Note (1) : Candidales should nole that the
fee sent through Indian Postal Orders,
Bank. Draft, Money Order, Crossed
Cheque, Currency noles or Treasury
Challan etc. will not be accepted by the
Commission and such applications will o
treated as without fee and will bo summarity
rejected,

Nole (il) : Applications not accompanied
by the prescriyed Feo {Unless remission
of Fee is claimed) shall he summarily
rejected.

Note (1i)) : Fan anca paid shall nat he
refunded undng any chcumestancns nor ean
he fee be held in teserve for any other

examiration or seleclion.

Note {ivj : I any candidate who look the
Comhined Medical Services Examination
held in 2001 vishes 1o npply ot admission
{o this examination, he must submit his
application so as lo reach the Commission's
Office by the prescribed date without

-waitine {or the results or an ofler of

appoiniment.
5. HOV/ TO APPLY:

(1) The UPSC have developnd an
application form eommon for it thetr
oxaminalions which con bo processed on
compuintised machings, Thig application
form atongwith an Information Brochura
contaling genaralinatructions far litling up
the form, an acknowledgnmnent card and
an onvelopa for sending the application g
oblainable from the dasignated Hend
Post Offices/Post Oftices throughout the

the issuing .

Comnly
hojainest
ternaty
fron ihe,
not fion
*he use
exnmin
form ¢
Brochur
use

unaulhe

atialad in Appendinail of Wotins
“ash payment of Ns, 20/- (1 tupoas
nly). Form should be muchased
designated Post Ollices only and
any othar ngoney. This form ean
t anty ance and for anly ana
ntlon. Candidates must use (ho
pplied with_ the Intormation
G ohly and they should in no caso

photocopy/icproduction/
trediy peintoet copy ol (b 'onm,
e thin fogm s nlm‘.!mnlm‘lly rennnabla,
due coin should bn tnken In fill up the
applicatinn faem, enrrecily. Whitn fifling up
the nm)Ficnllrm form, plense refor 1o
detailed|instructions givenin Appendix-
Il of this Notice. The candidates should
@150 1l up In the relevant places of he
Ackrow edgement Card, thicir Application
Form tumber (B-digit) and the name of the
examinalion. Affix postage stamp of Rs, 3/
- 0n the Acknowledgement Card, The duly
filled in application form and the
acknowledgement card should then be
mailed In the spectal envelope supplicd
with the Information Brochure. You should
also write the name of examinalion viz,
"Combined Medical Services
Examinption-2002" on the envelope
before d spaiching it to “Secretary, Union
Public Service Commission, Dholpur
House, New Delhi-110011",

(b} All candidates, whether alteady in
Government Service or Government
owned industriaf undertakings or other
similar organisations or in private
employment should  submi their
applications direct to the Commiigsion, It
any candidato forwards hig application
throuch his employer and it reaches the
Union Pu‘)lic Service Commission late. the
applicnljon, even il submiticd 1o the

empioyeribelore the closing date, will not
be considered.

Persens Iready in Government service,
whether lin a pormannmt or trmporaey
eanacay he ne vintbehagedd eengdoyneg
other o enqunt o dally tedesg amplnynas
or these serving under the Public
Enterpiisds are however, required to submit
an underlaking that they have informed in
Vit e d tesyed ef Cffineoff despattenond th
hey Livg applied tor the Eraminalion,
Candidates should nole that in case a
communicalion is received from their
employer ﬁy the Commission viithholding
permizsiof 1o the candidates applying for/
appearing at the exatnination, their
applicalion shall bo rejected/candidature
shall be idble to be cancolled.

NOTE 1 : WHILE FILLING IN 1S APPLI.
CATION FORM, THE CANDIDATES
SHOULD CAREFULLY DECIDE ~BOUT
HIS CHOICE FOR TIHE CENTRE. MORE
THAN ONE APPLICATION FROM A CAN.
DIDATE: GIVING DIFFERENT CENTRES
WILL NOTIBE ACCEPTED IN AMY CASE.
EVEN (" A CANDIDATE SENDS MONE
THAN ONE COMPLETED APFLICATION
THE COIAMISSION WILL ACCEPT ONLY
ONE APPUICATION AT THEM DISCHE.
TION 240 THE COMMISSION'S DECI-
SIOM 111 THE MATTER SHALL BE FINAL,

NOTE 2 : [SINCE THESE APPLICATION
FONKS ARE TO BE PROCESSED It A
COMPUILENISED SYSTEM, DUE CARE
SHOULD BE YAKEM BY THE CAMDI.
DATES TOFILL UP THEIR APPLICATION
FORM CORRECTLY. INCOMPLETE OR
DEFECTIVE APPLICATIONS SHALL BE
SUMMAHIILY AEJECTED, NO NEPRE.
SEHTATION ON COMNESPONDEHGE
REGARIDING SUCH REJECTION SHALL
BE ENTIRTAINED UNDER ANY CIRCUM-
STANCES.|CANDIDATES ARE NOT RE.
QUIRED TO SUBMIT ALONGWITH THEIR
APPLICATIONS ANY CERTIFICATES IN
SUPPORT OF THEIN CLAIMS REGAND.
ING AGE, [EDUCATIONAL QUALIFICA.
TIONS, SCHEDULED CASTES/SCHED.
ULED THIBES/IOTHER BACKWARD
CLAGSES IAND PHYSICALLY HANDI-
CAPPED ETC.THE CANDIDATES APPLY.
ING FOIl THE EXAMINATION SHOULD
ENSURE THAT THEY FULFIL ALL THE
ELIGIBILITY CONDITIONS FOR ADMIS-
SION TO THE EXAMINATION, THEN AD-
MISSION AT ALL THE STAGES OF EX-
- AMINATION FOR WHICH THEY ARE AD.

PLTALEO By iqr COMBMILEION Vi
WIHTTEN EXAMMNATION AND e
VIEW TEST WILL BE puntLy HOw.
SIONAL, SUBJECT TO THEIN SANISEY.
ING THE PRESCIINED ELinsmit ey
CONMDITIONS, IF O VENIFICATION Al
ANY TIME BEFONE OR AFTER THLE
WRITTEN EXAMINATION Of INTEN.
VIEW TEST, IT 15 FOUND THAT THEY DO
NOT FULFIL. ANY OF THE ELIGIt Y
CONDRIONS, THIIN CANDINATOI
CONTHE EXAMINATION WILL BEE CAN.
CELLED Y THE COMMISSION,

Candidalas arn fequasted 1o vaop roady
the attested copins of thn following dncu.
ments for submission lo the Commission
so0n afler the declaration of the result of
the written examination which ig likely to
be declared in tho month of January, 2003.

1. Cclllﬁcmcofﬂge.
2. Cerlilicate of Educational Qualification,

3. Ccvﬁfica!g in support of claim o betong
to Scheduled Casle, Scheduled Tribe
and Other Backward Classes vihere
applicable,

4. Cerlificate in support of claim for age/
lee concession, where applicable,

§. Certificale in support of being physi-
cally handicapped (where applicable),

Immedialely after the declaration of the
written resulls, suceessful candidates will
be sent a detailed application form by the
Commission requiring additional informa.
tion to be furnished. Atlesicd copies of the
above mentioned certilicates will have 1o
be sent 1o the Cotnmission at that time.
The originals will have to be produced at
the time of interview. if any of their ctaims
is found to be incorrect, they may render
themselves liable to disciplinary action by
the Comniission in terms of Rule 11 of the
Rules for the Combined Medical Services
Examination, 2602, reproduced hring:

A ctineidiin yihio 18 o i hesan oho g
by the Commission ta be Quilly of:

U]

(i)
(t}

by any means, or

lmpmwmmﬁnq, ot

procuting impmisonation by any pey-

son, or

submitting fabricated documents or

ducuments which have benn lampored

viith, or

making statements which are incorrect

ot false or suppressing material infor-

mation, or

(vi) resorting to any other irregular or im-
proper means in connection with his
candidature for the examinalion, or

(vii) using unfair means during the exami-
nation, or

(viii) writing irrelevant matter, including ob-

scene languages or pornogiaphic

mattor, in tho script (s), or

misbehaving in any other manner in

tha examination hatl, or

harassing or doing bodily harm to the

Stalt employed by the Commission for

the conduct of their examinalion, or

violating any of tha instructions issued

In candidates along with thair LU

slon Colifieatnr, parmitting them to

tako the eramiination, or

(xii) allempting to commit or as the case
may be abetting the commission of al
orany of the acts specified in the fore.
19Inqg cinusac,mny In adiition 1o thiy-
dotlng himaalt finka to crminai pros-
ecution be liable.

{a) tobe disqualified by Ihe Commis.
sion from the examination for
which ho is a candidate and/or

(b) toba dabarrod either parmanently
of for n tpacltind porod

(iv)

{v

-~

(ix)
(x)

(xi}

() by the Comvninalon from any axamt.
nntlon or salaction hold by thony;
() by the Cantral Government from any

amployment undor them: and
(€} 1 hais nlrondy In service under
Governmant to disciptinary actlee
under tha appropriato rulog.
Provided that no penalty under this rute
shall bo Imoosed except altor,

obtaining support for his candidatine |

7
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making such representation, in writing

‘and

{ii

taking the representation, il any, sub-
mitted by the. candidate within the
period atlowad lo him into consider-
ation.

6.LASY DATE FOR RECEIPT OF APPLI-
CATIONS ;

() The complated application form  must
teach the Socratary, Unlon Public Service
Commission, Dholpur House, Now Daolhi
110011 on or befora 10th June, 2002,

{ii) n respect of applications received only
by post (by pos¥/spaad post) from tho can-
didatos tosiding in Assam, Moghatuya,
Awnachal Pradosh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim, Jammu & Kash-
mir, Lahaul and Spiti District and Pangi Sub-
Division of Chamba District of Himachal
Pradesh, Andaman and Nicobar Islands or
takshadweep or abroad, tho last dato for
receipt of applications is 17th June, 2002,
The benelit of extended time will be avail-
able only in respect of applications received
by postUspeed post from the abovo men-
tionad aroas/iogions. In tho case of appli-
cations received by hand or through cou-
fier service, benefit of extended time will
not bo available regardless of the place of
residence of the applicant.

Candidates who are claiming the benefit
of extended time should clearly indicate in
column 13 (1l) of the application torm, the
area code of the particular area or region
(e.9. Assam, Meghalaya, J8K elc.) where
they are residing. In case they fail to do so,

the benefit of extended time will not be al-
lowed to thom,

NOTE | : Candidatos shouldl cleatly nole
that the Commission will In no case ba ro-
- sponsible tor non-receipt of their apptica-
tion or any delay in receipt thereol on any
account whatsoever. No application re-
ceived alter the prescribed last date will be
enlertained under any circumstances and
all the late applications will be summarily
rejected. They should theretore, ensure that
their applications reach the Commi-
ssion’s Olffice on or before the prescribed
last date.

NOTE #i : Candidates can also defiver their

applications personally at the Commission’s
" counter against proper acknowlcdgement,
The Commission will not be responsible for
he applications delivered lo any other func-
tionary of the Commission.

NOTE HI : Applications received through
Couriers or Couricr Services of any typo
shall be treated as having boon rocoived
"By hand" at the Commission’s Counter.

7. ACKNOWLEDGEMENT OF APPLICA-
TION :

immediately on receipt of an application
from a candidate, tho Acknowledgement
Card submitted by him alongwith the appli-
cation form will be despatched to him by
the Commission's office duly stamped in
token of receipt of his Application, If a can-
didate does not receive the Acknow-
ledgement Card within 30 days, he should
atonce contact the Commission by quoting
his Application Form No. (8-digit) and name
8 year of examination. Candidates deliver-
ing the application form in person at the
Commission’s Counter will be issued Ac-
knowledgement Card at tho Counler itself.

The mere fact that a candidate's applica-
lion has been acknowledged by the Com.-
mission doos not mean that his candida-
ture for the examination has beaen accopted
by the Commission. Candidatos will be in-
formed at the carliest possible about their
admission to the examination or rejection
of their appticaiton.

8. CORRESPONDENCE WITH COMMIS-
SION:

The Commission-will not enter imo any
correspondonce with the candidales about
their candidature excopt in tho following
€as0s:

(i) Every candidate for this examination
will be informed at tho' carliest possi-
ble dato of tha rosult of his apphica.
tion. Admission cortilicatos, indicating
the Roll Nos. and centro will be issued

to the ca_r_\giqm.es_ yfho are admitted

IRTTT Ty at-g4

) giving the candidate an opportunity of -

as he may wish 1o make in that behalf;

to the examination. The admission
certificale will bear the photograph of
the candidate.
if a candidate does nol' receive his
admission certificate or any other
communication regarding his candi-
dature for tho examination one monih
botoro tho commencomant of tha ex-
umination, ha should al onca cantnet
the Commission, On tocapt of auch
a communication, Admission Cartifi-
cato or a duplicale copy thereof vill
bo issued 10 the admilled candiditn,
Information in this tegard con uiso bo
oblained from the Facilitation Coun-
ter localed in the Commisc<ions office
cithor in parson or over phionn Nosg,
O11-3385271/011-3301 124, In cawo
no communication is recetsed in the
Commission’s office from the candi-
date regarding non-receipl of
his admission certificate atleast 3
weeks helore the examination, ho
himsell will b solely responsible for
non-receipl of his admission certifi-
cato. No candidate wifl ordinarity be
altowed to lake the examination up-
less he holds a certiticate «f admis-
sion for the examination. On tha ro-
ceipt of Admission certificate, candi-
dales should check it carelully and
bring discrepency/erios if any, to the
notice of UPSC immediately,
The mere fact that a certificate of ad-
mission to the Examination has been
issued to a candidate, will not imply
that his candidature has been finalty
cleared by the Commission or that
entries made by the candidate in his
application for the examination have
been acceplod by the Commission ag
trueandcorrect. Candidate:s may note
thatthe Commission takes up the verj.
licationof cligibifity conditions of a can.
didate, with reference to original docu-
ments, only alter the candidate has
qualified for interview for Personatity
Test on the results of the Written Ex-
amination. Untess candidature is for-
mally confirmed by the Comrmnission,
it continues 1o be provisional. The de-
cisiion of the Commission as to the efi-
gibility or otherwise of a candidate for
admission to the Examination shall ba
final. Candidates shoutd nots that the
name in the Admission Certificate in
some cases, may be abbreviated due
lo technical reasons.
h: the event of a candidate receiving
n:ore than one admission certificale
from the Commission, he should use
only one of Yhese admission cerliti-
cales for appearing in the cxamina-
tion and return the olhér(s) to the
Commission Office.
A candidale must see that communi-
cations sent to him at the address
stated in his application are redi-
recled, it necessary. Change in ad-
dress shouldbe communicatudto tho
Commission at the earlicst opportu-
nity. Although the Commission make
every effort to lake account of such
changes, they cannot accept any re-
sponsibility in the matter.
I a candidate receives an admission
certificate in respect of some other
candidale on account of processing
error, the same shotuld be immediately
returnodio ihe Commission vith a re-
quest o issue the correct AC. Candi-
dates may nole that they will not be
allowedto lake the examination on the
strengih of an admission certificate
issuedinrespectof another candidato.
IMPORTANT : ALL. COMMUNICATIONS
TO THE COMMISSION SHOULD
INVARIABLY CONTAIN THE FOLLOWING
PARTICULARS.
1. NAME AND YEAR OF THE EXAMINA-
TION.
2. AI'PLICATION FORM NUMBER (8-
dirsit)
3. AOLL NUMDER (IF RECEIVED)
4. NAME OF CANDIDATE (IN FULL AND
IN BLOCK LETTERS)
5. COMPLETE POSTAL ADDRIESS AS
GIVEN IN THE APPLICATION,

N.B. : (i) COMMUNICATION MOT CON-

(ii)

(ifi)

{iv)

TAINING THE ABOVE PARTICULARS

MAY NOT BE ATTENDED TO.

N.B.: (i) IF A LETTER/COMMUNICATION
IS HECEIVED FROM A CANDIDATE AF-
TER AN EXAMINATION HAS BEEN HELD
AND IT DOES NOT GIVE HIS FULL NAME
AND ROLL NUMBER, IT WH.L BE I1G-
NOREDYAND NO ACTIONWILL BE TAKEN
THEM DN, .

H.B. 2 (1) CANDIDATES SHOULD ALSO
NOTE QOWNTHEINAPRELICATION FORMA
HNUMDBER (8 DIGIT) FOR FUTUNE REF.
ERENGE,

9. For hing considered against the vacan.
cies tegerved for them, the physically dis-
abledpersons shouldhave disability of Forty
percent (A07,) o moto. However, such can-
didantos | uhisll b roquitad 1 moot one or
more of |he lollowing physical requirements/

abilities| which may be necessary for per-

forming| the duties in the concarned Ser-

vices/Posls -

Code | Physical Requlrements

F 1| Wark performed by manipulating
{wilh Fingers) '

PP 2. Work performed by pulling & push-
ing - :

L 3.| Work perlormed by lifting

KC 4.| Work porformed by knaeling and
crouching

B 5.1 Work peiformed by beruling

S 6.| Work performed by sitling (on
bench or chair)

ST 7.| Work performed by stanling

W 8. Work perlormed by wa:ing

SE 9. Work performed by sening

H 10 Work performed by hearing/speak-
ing

AW 11. Work performed by reading and
witing.

Thclunclionnlclnssi!icmionlnthuur.r:r;oshnll
ba, one or mora of the foflowing, consistont
with the: tequireinonts of the congernad Sape
vices/Posts =

FUNCTIONAL CLASSIFIC/TION

Code  Functlions
BL 1. bothlegs affectad but r -t arms
BA 2. both arms affecled
a.impawed e h
b. weakness o gup.
BLA 3. both legs and both arms allected.
OL 4. oneleg alfected (R or L)
a. impaired reach
b. vinaknans of geip
¢. ataxic
OA 5. one arm allected (R or L)-do-
BH 6. still back and hips {cannot sit or
stoop).
MW 7. muscular weakness and limited
physical endurance.
B 8. Iheblind
PB 9. padially blind

D 10, the deat
PD 11, partially deat.

10. WITHDRAWAL OF APPLICATIONS
NO REQUEST FOR WITHDRA /AL OF
CANDIDATURE RECEIVED | ROM A
CANDIDATE AFTEN HE HAS SUBMAITTED
HIS APPLICATION WILL 8E ENTER-
TAINED UNDER ANY CIRCUMS TANCES.
11. SCHEME OF EXAMINATION :

() The examination will comprise -

(a) WRITTEN EXAMINATION : The candi-
dates will take the examination in the fol-
lowing two papers each of two hours dura-
lion each carrying a maximum of 200
marks. The questions in both the papers

will be s0 designed as to give the Iollowing
weightaga to dilferent subjocls,

Paper | (Code No. 1) Weightage
(i)  General Medicine including  60%
Cardiology, Neuroloy,
Dermatology and Psychialry
(i) Surgery including E.M.T, 40%
Ophthatinology, Tiaumatology
and Orthopaedics:
Paper Il (Code No. 2)
()  Pacdiatics 20%
(i}  Gynaccology and Obstetrics 40%,
(i) Proventive, Social and
Community Medicing 40%
(b) Personality Test of candi-
dates who qualily in
tho vatition oxamination, 200 mnrks
(1) Tho cramination in both the papaers

will be completely of objective (mul-
tiple choice answer) type. The ques:

tion papers (Tost Booklels) will b set
in English only

Candidates must wirite the papers in
their own hand. In no circumstances
will they be allowed the help of scribe
to wrile answers for them,

The Commission have discretion to

lix quahtytng marks for the axanwina-
tion.”

Candidatng ar not poremitted 16 use
calcutators for answering objective
lype papers (Test Booklets), Thay
shouted aot, therelaro, bring the same
inside tha Examination Hafl,

(b) Personality Test :

The interview tor Personality Test will be
intonded o sorvo a5 a supplesmont 1o the
vititton oraminalion for lesting tho General
Knowledge and ability of the candidates in
the fields of their academic study and also
in the nature of a personality test 1o as-
sess the candidate’s intellectual curiosity,
critical powers of azsimilation, balancs of
judgement and alertness of mind, ability
tor social cohesion, integrity of character,
initiative and capabitity for leadership.

(¢} Medical examination of candidates :
All eandidatos who qualily for peraonality
teat on the basis of msults of varitten part
of the examination shall be required to
undergo physical/medical examination (in
two parts) by the Ministry of Health and
Family wellare. A candicate who is found
not to satisfy the requirements of physical/
medical evamination viill not be appointed.
12. The form and manner of communica-
tion of the result of the examination 1o indi-
vidual candidates shall be decided by the
Commission in their discretion and the
Commission vill not enter into correspon-
dence vith them regarding the result,

13, Subject 10 nther provisions contained
Inthis Hatia, gucensatul candidiles walf L
considered lor appoiniment on the basis
of the order of merit assigned to them by
the Commission and preferences ex-
pressed by them for various posts.

14. Success in the examination confers
no right to appointment unless Govern-
ment are sallsfied after such enquiry as
may be consldered necessary that the
candidate having reqard 1o his charac-
ter and sntecedents is sultabie in all ro-
tpacta for appolntmant (o the nervice,
The appointment wiit be further subject
to the candidate, satisfying the appoint-
ing authority of his having satisfacto-
rilty completed the compuisory rotating
internship.

15. A candidale must be in good mental
and bodily health and frec from any physi-
cat defect likely to interfere with the dis-
charge of his duties as an oflicer of the
Service. A candidate v/ho alter such physi-
cal examination, as Government or the ap
pointing authorily, as the case may b, may
prescribe, is found not to satisty these re-
quirernents, will not be appointed.

16. Mo person -

{a) who has entered into or contracted a
marriago with a person having a spouse
living; or

{b) who having a spause living has entered
into or contracted a marriage with any per-
<on shallbe eligible for appoiniment of ser-
vice; provided that the Central Government
may if salistied that such marriage is per-
missible under the personal law applicable
to such parson and the other parly to thn
matfinge and therw aro othor grounds for
so doing exernpt any person from the op-
eration of this rule.

17. Candidates must write the papers in
their own hand. In no circumstancas will
they be allowed the help of a scribe to writn
tha answer for them,

18. The Commission have discretion to fix
qualitying marks for the examination.

19. Briel particulars relating to the Services
to which rocruitment s being made through
this examiantion, Instructions for filling up
the application form, lit of Head Post Of-
fices/Post Oftices vihera UPSC application
forms are avatiablo and Spocial Inslructions
to candidates for objective type lests are
given in Appendices. -1, 11, 1ll and IV res-
poclivoly.

amn

(V)

V)

1.9, Singh
Deputy Secretary
o Unjon Public Service CQ;rnmLss,ioq
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Written statement subritted by

the respondents.
The respondents bes t0o subrit writtem. stoterents
Fy ()

&s follows s=-

1«  That with reference to statemeal rade 1n pera -

w

1 to 3 of the 0.4, tie respondeats geb td offer nd coments
being nmatter of record.

2 That‘with repgord to pars - L4eo1 to L.5, the
regpoindents veg to foer no counents being matters of
record.

3. Tnet with regard to para - L.7 oF D.A., the

Respondents beg to state that Directorate General Assan

T

T T T
-

Rifles Siillong written s letter to lIha dated 17 har,
1998 to regularise 07 ad-hoc medical oriicers includkng

the applicant on CUS cadre. On getting no reply once
: 1
gl

arnin Directorate Generel Assen Rifles written @ letter

to Iilh dated 05 June,200 to regularization Of the
g s

————T—L
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medical officer on ad-noc basis serving in the Assan

Rifles. tut MiA vide thelr letter dated 19 Junet?2000

hes turned down tids preposal.

-

A true topy of this dte letter dated 17 lart11998
M

is attached as Annexure - i

A true copy of this Dte letter dated 05 Juhe1200Q

-

ig attached as Annexure = II

A true copy of MIA letter dated 19 Junet2000 is
Attached as Annexure - IIL.

Lrs That with regard te para - K.¥8, A& Le8 & 49, the

respondents beg t9 @ffer no comments being factual .

5e Thot with recard to para - 4,10, the respondents
beg to state that tle case taken up with MidA alengwith
other ad-hoc medieal afiicers as alreédy stated in
para - L above.

6o Thet with regard to para - 4.11, the respondents
beg to stete that responsibility fer the selection of
medical officers in CRPF, BSF,ITBY and Assan Rifles

for the gear 2000 - 2001 was assigned te LDirector
General ITH Pslice by MIA vide their letter gated

05 Septt 2000. In tke enclosed steme [3r commdn
recruitéent of medical efficers, in pera - L, the

age lirdt has been préscribed by the Govt for
recuitrent of medical‘@fficer.

| A true copy ef the Scheme @;te@ 05 Septi2000 is

| | Attackhed ag Annexure - IV

Csntd' . .P/ 3
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That accordingly the lember Secretary Medicel
Oi'ficers Selection Botrd released the édvertisement giving
1 21l relevent details Under heading age lirdit of this
advertisement, the cruéial.date te calculate the age
wes fixed on 17 Augt12001. In response to tike advertiserent
epplicant aﬁpliéd as mentiahed in his application is

01 Feb11966 and in cclurn No-§ of the epplication,

applicmt was asked " Do you belﬁngg to Scheduled Cast/

Scheduled Tribe /0BC ", The'&nplicant replied "NO" i.e.

Genergl category. ‘
A‘true copy of epplication is attached as

MAnexure - V.

Thet applicant in para - 13 (c) of hig epplication

#yhether holding permenent/terporary post" replied

npd-koc Dagig " which is alse confirmed by the Col RS
Rathee, Dy. Directsr (Medical) Assam Rifles.
A true copy of Colonel ES Rathee is attached as

Annexure - VI,

' . Thet Director Beneral Agsan Rifles iniimated in
’ AY

Pers - L fnnexure VI above that applicant wes an 0LC
candidate and recormended his case for relaxation in
-~ '

age on kx this ground.
St "

Thet in vikew of that focts rentioned above
applicant was found over age by 5 years 6 months and
16ceys on crucial date i.e. 17 Aug12001.

L eontdese oD/ L
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That even if ke is considered as OBC candidates
4

( Theugh no OBC certificate submitted by individual) age

relaxation fer 3 years could be granted to nim but

he was over age by 5 years 6 months and 16 days ®n

1

crucial date.
\

Thet t2 seek clarificaticn, whether ad-hoc ermplayee

were eligible to get relaxatisn in age as applicable 5
years relaxatien to Gevt servants, the matter was referre

to MIA vide letter dated 12 Apri12002. MiA has replied

that age relexetion as Covt Serfant is adpigsible teo
regular Govt. Employees and nat te those warking on
sd-hoo/ contract/short term basis. As such the medical
officers working in Assem Rifles on ad-hoc/contract

basis are to entitled to get age relaxation as Gavt

servant for appearing in MOSB ( CPLs)2000-2001.

A true copy of letter dateé 12 Apm2002 IS
attached as Aamexure - VII.
A true copy of reply given by MiA date 18 4pr

2002 is attached as Annexure - VIII.

7« That with regard t® pera L.12, the respandents

[}

beg to offer no comnents being mattsr of recerd.

contde.. F/5
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...5._

Be that with regard ts para - §.13 tie responcdents

begs to state that since ape relaxation has not been

i
grented by liid, so he was not cilled for interview and
gince by order deted 15 Juls2002 the iionible Tribunal

directed the responcdents to allow the applicant to

(o]
(@]

appear in the interview fsrvselectisn of medical
officer, g2 it has been dbcided to allow him to eppear
in the interview if any interview is heléd within short
periaod.

9. * Thet with regard t2 para - L.14 to 4.18, the
respondents begs to of fer no corments being natter of
record am factuel.

10. Thet wita regards to pare - 5.1 to 5.10C, the
responcdents begs to offer no c¢coments as same already

been replied in preceding paragraphs.

VERIFICATION saese



VERIFICATIO®D O N,

v—--—-_—.-—»-.-—..-_u..-_.m-

I, sari  Moyev S (Guovy presently
working as Jamf/bﬂf MY@‘%"‘) Ho06AR be duly authorised
ahnd corpetent to sign this verification, do hereby
solemly affirn and declare that the statements nade in
parea ‘ are true to
iy knowledge and belief, these mede in para

are true td my inforrtion derived there
frem and rest are nmy hunole subrissisn, I have not

suppressed any material facts.

MAd I sign this werification on th

L))
(3}
<

of ‘ 1 2002,

Qe t

Declarent.,

(S Geonge )

’Ma?; _

I (feqpol)
g DGAR.




REGISTERED

Bharat ‘Sarkar
Govt of India %?\
Grih Mantralaya ,
Ministry eof Home Affairs
- Mahanideshalaya Assam Rifles
* . - _ Directorate General Assam Rifles
-Shilleng-79%93011

I, 14015/1-97/4i11ing(M0)/ME(A) ;jz,Mar 98

The Under Secretary to the
Govt of India .
 Ministry of Health & Family Welfare

(CHS=1)
New .Delhi
APPLICATIONS FOR RECRUITMENTAS
MEDICAD_OFFICERSCHSZCOHS}.Fgg
ASSAM RIFLES : .
\\
Sir,

la I am directed te forward herewith the applicatiens
réceived frem the fellewing Medical Officers en adhoc/centract

 basis who are willing to serve permanantly in Assam Rifles as
Medical Officers Grade ef Central Health Service :-
(a) bDr kankam Talukdar,Mo(Centract)
(b) Dr(Mrs) Shashi Malra,MO(Adhoc)
(¢) Dr pashab Ghesh,Mo(Adhec)
(d) Dr PAK singh, MO (Adhec) -
(e) Dr Bappaditya Sem, MO (Adhec)
(6) Dbr Kshlnﬁshan‘Singh,Mo(Contract)a S
(g) Dr(Ms) Jaba Chakraberty, Mo (Adhec)
2. Ministry is raquested te consider the matter sympathe-
tically as this Ferce is running with an accute shortage of
Madical Officers, '

3. An early actien is highly solicited.

Yours faithfully,

GT% ( R S bhull )
_ - X~ Deputy nirector(h) _
Encl : As _above ’TZ\b for Director General Assam Rifles
TR RSN
Tiabaon P iser - i 12 Yf“:’:';,Llfﬁ:_‘ff}%t'i}iﬂ LRSS B B I NN
e e LS ] i Cohaloahy SRR RO NI AE T s
ey oo, ]7 1 G t.‘:)h{: A
Morih Dok

e T TS o e A R R B
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Tels No @ 705095 REGISTEREDR

Bharat Sarkar

Government of India

Grih Mantralaya :

Minigtry of Home Affeirs

Hahanideshalsye Assem Rifles

Dirsctorate General Assam Rifles
Shillonge 793011

1.14015/8~78/Appt/M0/M-1 o b Jun 2000

— 7

The Under Secrmtery to the

Lovaernment of India

Ministry of Home Affairs '
(Pers.1)

Vow Uelhie 116001

REQUSs 31+ Y IGH OF ADLHUC MEDICAL folfiﬁﬁ o e
- IN ASHA RIFLES | :

Sir,
1, I om directed to refer to the discussion bétween_Sbeciul_

Sseretary (15P) and Director Genersl: Assam Riflee regarding.
regularisation of Medicel Officers on adwhoc basis serving in
Asgsam Rifles, '

2 I am also directed to forward the full particulsrs of ‘
the Ad-hoc Medical Officers serving in Assanm Rifles at Appendix
'A' and to request Ministry to accord sanction on the asubject

at the earliest, ‘

-
Yours féi hfully,

{ ? 5 Rdthee )

R
K Colonel
’ Deputy Director (Medical)
Encls : 2 ( Twg shects) 5€ » for Director General Assam Rifles

NGD
Copy to :=

Liaison Officer )
Miniastry of Home Affairs
Governmsnt of India

Liaison Office Assam Rifles
Room No 171, North Block
New Dalhi- 01

- You’a:e reques ted to liasise with
the concerned Ministry and accord
sanction at the earlisst,

MS BRANCH (Intg;nal) for info please,




Acpendix 'A'

O |
/e I ame { Date of I Date of "{ Quelificaticn I Czste i ﬂemarka—'-’_ -
_—— e 1 _birgn I .apnuntmomt_‘_h_ -~ b I
1.~ Dr P Arun Kumer Singh 05-02a6¢ 3020195 235 i Cereral
Z.b/f Lr {¥re) Shar¢ile ¥ Swef 1Bail=bb 29=06-85 ’ %3?5» S1
3?/ Dr (iHrs) T N Khanching | DB=C262 30-06=-95 MBES 5T
4.L”V,yDr‘Priya Kumar Singh 0l=C1-610 ;1-&7-95 MEBg Genaral
5y _ Dr Kh Dinibala Devi | 01-02-68 12-07-95 MEDS General
6o, —~ Dr Khogendra Singh 0l-03-6E 26=07=95 MAaRSg Genersl
7e__~ Dr Ajit Ku-  cre 20-01-67 04-08=95 MRES Genersl
6}( ~— Or Angam Ci. .. D2-03-63 22=11-95 MBES | ST
5.~ Dr Songkhonam Dimngsl 26=02-70 24=04-96 FRBES ST
(18.. - Dr Ch Ssleo Meo 22-T5=64 25-04-96 MEES ' ST
A1, Dr Arindem Lutte . 30-10=69 06-b5496 MEBS General
& Dr Debésish Chekraberty 05-1;-70 30-05a96 EEBS ' General ¢ |



RN S e - -
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- 2 -
5 /Mo | Mame /‘ { Uste of { UTate of ¢ Guali
K hirth ! appointment i

L 134 pr (#rs) Jaba 17-01=67 28.08286 MBBS
’ Chakraborty (Rajguru)

14, Ir Bassh Ghosb l4e(l=65 2Re(0B8=56 MBES .

15, 0= Sankar Chandra [7=0%=71 28-08=96 ¥BES

Haldavx
Y6, Dr Uipal Das 2C0=12a65 10-10-96 _ MBBS

--n—-—--a-.-———-_s_ﬂ
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No.l.45028/24/99-Pers.II
Government of India

Ministry of Home Affairs

New Delhi, the 19th Juiey. 2000
—— r—_—— L e _—

\
To S

The Director General,
Assam Rifles, _
Shillong. - . ‘ : |

Subject: Regulariéation of ad-koc Medical Officers in
Assam Rifles.

Sir,

I ar. sected to refer to your letter No.

.14015/B- 78 /Appt. /MO/M I dated 6th June, 2000 on the
sub)ect mentioned above and to say that it 15 not p0551b1e‘

to regularise the services of the adZhoc Medical Olficers
[ in Assam leles — ‘ : '

Yours Iaithfully,

@M

( S~ Saksena | )
Desk Oiilcer

g«ﬁ

*
<

JU Jggxa )

S

*&&@{ Iﬂﬁzx&ﬁyV\
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NG AS022/1082000 Perst
Government of Tndia/Bhaiat Sarkar
Ministey of Home Affairs/Grili Mantralaya -

PN Y Ve e

New Dethithe 5 September. 2000

l”,

The Director General, o o ~
1'TBP, CGO Complex, . ‘
- New Dell. , . Sl

fulb]ucl Lonstltutlon of Mc(llml ()ihu‘ bclectum Bu(u (l lul lcuullment Uf,\lcdml

~Qificers in C Rl’l' BSI LTBP & Assim Rincs for lh(i cn 2000-2001.

I am dizected to say that the Central Governmenl Imwc du,lclul (o conslitute a
Medical Officers Sclection Board for the vear-2000- 2001 for mll\mg direet rectuitment to
the post ol Muhul Officer (Asslt, mmlt level) iiv CRPE, B NN l]lil’ & Asgain Rifley
wilh following composition: -

I DG BSECRPEATIRP/CISE AR | Chairman. (13y rotation) -

ADALDGAG, CRPTIBSEATRIAAR - Member

(1 caviig, the TForce whose DG s

T

) - Chairman)
3. Director (Medical) BST/CRPEATBP [\Icunbéi‘ (By rolation)
4. Represeidative from MITA ' _ | - Nember:
5. DIG (Admn), TR \ Membei Secretary
2. Thic board may co-opt a specialist from Central Tealih Services helonging 1o

SC/ST category in case there is no other member belonging o these categories in the
Board. S - '

3 The MOSB will conduct the recruitment in accordaice wilh the scheme enclosed.
FIBP will provide the facilitics for providing scerctatial assistant (o the MOSB-2000. The
other participating lorees will also extend such held ag iy be requiired by the Chairman,
MOS3-2000 for conducting the recruitiment.

., It is requested that urgent necessary action may please be taken to-initiale the
recruitment process for direet recrvittent of Medical Officers in CRPI, BSE, TITBP &
Assam Rifles in accordance with the scheme of selection. ]()ll()mnp fime sdudllk may
please be obscrved: -

1. Jssue of advertisement - 1().52’.()()! »
- g . . ;\‘ \ \
2 Issue of serics of advertisement for -1 7()’? 2001 Lo
Muotivating Doctors 1o apply R A 06.2001

(Advertiscment 1o appear once cvervweck)

]
J |

3. Seruting of applications - 01082001
A Start of Intervicwve o - 01092000
5. Iinalisation of icsull : - 31.09.2001



e

o -

S Aller issuc ol the main - advertiscment inviting apphication for recruitient the
forces may come up with advertiscments news-items/articles in Netvs-papers wherein the

special perks available 1o the Doclors in our forces fike time - scale promaotions, the

highlighted as also cimphasising on adventure aspects of joinine the Para-Nilitary Forees
s & T . . &3 . .

so that the Doctors on the ook out ~for cmploviment may feel molivated towards joining
the forces. 1 is Tor the forces 1o come up wilh innovaiive: advertisements in this regard,
Also DGs may arrange 1o appear on some TV Channuls bringing oul the benefits

“available to the Doclors in joining (he forces.

6. It may be noted thal a system of allocation through & roster system has been
provided for in the enclosed scheme.  This facl may be prominently mentioned in the

Cadvertisement so that perspective candidates are aware  (hat allocation of sclected

candidates will be done ™ not on choice™ b through a roster svstem.

7. DG, CRPF & DG, BSI are being requested to (onwvard the details of vacancies in
the rank of Medical Officers in their respective organizations. which are required to be
filled up through dircet recruitment during the year -2000-2001 It is requested (hat
advertisement for his recruitment may be issucd by 10.5.2001 positively.  Copy of (he

~advertisement sent to MITA for information.

T Yours faithfully,
2

A R
- Sd/- .
‘ , (SAMEER SHARMA)
\ _ o DIRECTOR (PERS)
) 4 .
Copy to torwarded {or information &nceessary action (o -
. DG, CRPF
2. DG, BSKF
- 30 DG ASSAM RIFLES
Copy to Pers I/Pers-111 for informalion.



SCHEME FOR COMMON REGRUITMENT OF MEDICAL OFFICERS

(ASSISTANT COMMANDANT) IN CENTRAL, FORCES ORGANIZATIONS.

1

Common Recruitment

1.1

1.2.

Direct recruitment of Medical Officers (Assistant Commandant) in
BSF, CRPF, ITBP and Assam Rifles will be macie through Common
Recruitment to be coriducted by a Medical Officers' Selection Board
(CPOs) nominated by the Ministry of Home Affairs. e

The common recruitment of Medical -Officers (Assistant
Commandant) will be made through a selection made on the basis
of interviews only by the duly constituted Medical Officers’ Selection
Board (CPOs). The dates on which and the place(s) at which the
interviews will be held shall be fixed by the MOSB (CPOs). |

241

. Option from candidates

’ N,
A candidate may opt for the post of Medical Officer in any one of
more CPOs mentioned above. For which he 'wishes to be
considered in the order of preferences. While making appointment,
due consideration will be given, to the preferences exercised by the
candidate and having regard to his rank in the order of merit.

“Caiculation of vacancies

3.1

3.2.

The total number of vacancies of Medical Officers, (Assft.
Commandant) in BSF, CRPF, ITBP & Assam Rifles will be worked
out as on of the year of recruitment. ‘

The number of vacancies out of the total number to be reserved for
candidates belonging to Schedule Caste, Scheduled Tribes and
Other Backward Classes (OBCs) will be worked out in accordance
with the instructions issued by the Govevl‘rnment from time to time.

Age limit

i e« et o BN 2 e L 2 asa, -

472

The age limit for recruitment of Medical Officers (Asstt.
Commandant) will be not exceeding 30 years as on the crucial
date. The crucial date for determining the age limit shall be normal

- closing date for receipt of applications from candidates (and not the

closing date prescribed for those posting applications from North-
Eastern States, J&K State, Andaman & Nicobar Islands,

Lakshadweep, etc.)

 Relaxation of age limit shall be admissible as under: -

i) Upto a maximum of five years, if a candidate belongs 1o the
Scheduted Caste or a Scheduled Tribes.

i) Upto a maximum of three years if a candidate belongs to the
Other B’ackvvard Classes (OBCs).

i) Upto a maximum of five years in the caserof Govt. servants

and Medical Graduates who joined the Army Madical Corps
v Chert Tepdce Reaniar Cammissionad Officers and aie



) \
released after completing the initial period of assignmant of

five years. The age relaxatio upto five years shall also be
admissible to the SS5COs whose assignment “has been
extended beyond five years and in whose case the Ministiy
of Defence ssues a certificate that they will be released on
three months” hotice on selection from the date of receipt of
offer of appointment. The relaxation in age limit shall pe
admissible Uplo a maximum -of ten years ‘if sych Govt..
servants and SSCOs belong to the Scheduled Castes of the
Scheduled Tribes and upto a maximum of eight years if such
officers belong to the Other Backward Classes (OBCS).

QUalj_ﬁcatib_r‘Ls

51 A recognised medica| qualification of allopathic system of medicine
included in the First or Second Schedule or Part.|| of the Third
Schedule (other than licentiate qualifications) to the Indian Medical
Council Act, 1955 Holders of educational'qualiﬁcations included in
Part-Il of the Third Schedule should also fuif the conditions

stipulated in sub-section (3) of section (13) of the Indian Medical
Council Act, 1956 .

. Completion of Compulsory Rotating Internship-Candidates who

' may not have completed the rotating internship shall be eligible to
apply and appear for the Interview provided that, if selected, they
shall have salisfactorily completed the compulsory Internship before
appointment.

Physical and Medical Standards

6.1, The candidate should conform the following physical standards: -

Male ' Female

i) Height 157.5 Cms. 142 Cms,
(Relaxablu by 2 Cms, —
for Gorkhas Garhwalis, TN

- Kumaonis, Dogras, X
Marathas and by 3 Cms. "
: in respect ofAdhivasis). _
i) Chest 77 Cms.-Unexpapded ¢+ well developed
82 Cms.-Expanded -

iii) Weight Proportionate to Proportionate to
height and age height and age.

62, Medical Standards

a)  Eyesight -

Distant Vision Near vision
Better eye Worse eye
(Corrected Vision) (Correctnd Vision)
6/6 6/12 .
or J. J
6/9 6/9
b) The candidates must not have knock knees flat foot or

squint in eyes and they should Possess high coloyr vision,
The candidates will be tested for colour vision by Ishahara's
test as woll as Ech‘ich-Green‘Lantom Test. They must be in
good mental and bodily health and free from any physical
defect likely 1o intorfora with the afficinnt petformanen of 1.,

At

T
#
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c) Subject to (M) & (b) above, the standards of medical fitness
for the candidates would be the same as prescribed by the
Government for the IPS
7. Medical Officers’ Selection Board

7.1. The Medical Officers (CPOs) Selection Board for direct recruitment
of Medical Officers in CPO35 will be constituted as under: -

o

(i) DG, BSF/ICRPF/ITBP/CISF/AR Chairman (By rotation)
B (1)) Addl.DG/IG, CRPFIBSFATBP/AR Member
- (Leaving the Force whose DG s

) Chairman)

(i) Director (Medical) BSFICRPFE/TBP Member (By rotation)_
(iv)"  Representative from MIHA Member . \
(v)  DIG (Admn), ITBP Member Secretary!

7.2

-ND

The Board will conduct Interviews of the, candidates who satisfy the
age and educational qualifications.

“73. The candidates called for Interview from outstation locations shall
be paid travelling expenses as admissibls under the provisions of
Ministry of Finance OM Mo 1-1 9045/1/74-FIIV-B dated 30.01.76
(Govt decision No. 8 below SR 132) '

7.4.  The Interview which will carry 200 marks shall be held to test the
General Knowledge and ability of the candidates in the field of their
academic study and also in the nature of personality test to assess
the candidates' intellectual curiosity, balance of judgement and
alertness of mind, ability for social cohesion, integrity of character,

. _ initiative and capability for leadetship.

7.5, The minimum standard for the purpose of selection at the Interview
shall be 40% of the total marks prescribed for Interviews.

8. Merit list:

8.1, The Medical Officers’ Selection Board will arrange the candidates in
the order of morit as disclosed by the marks awarded to cach
candidate in the Interview and in that order of combined merit list to
be approved by the Govt., so many candidates as.are found to be
qualified based on the minimum standard shall be recommended
for appointment up to the number of unreserved vacancies decided
to be filled on the result of the selection.

82, The Board will also compile and submit merit lists separately for
Scheduled Castes, Scheduled Tribes and OBC candidates to the
Government for approval.

9. Medical Examination

91 The general category  candidales  who  altain tho. migimum
prescribed standard for selection al the Interview and all the SC 5T
and  OBC  candidates  will  boe teguited o Ul'u;J.f':i‘go Medical
Examination by the duly constituled CPOs Madical Board on a day
following the date of Interview,

t
R |

(‘D
N

o The CPOs Medical Roard for conducting the Medical Fxamination
Cshall consisl of three Chiol Medical Officers including Saloction
Grade Officers possessing Postgraduate qualifications, one each in
Medicine, Surgery and Opthomology. The senior most of the three
CMOs shall function as the Proziding Officer of the Maodical Ronged

. 1 mitrboa e s o s - A

LT e T B M
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9.3.  No fee shall be payable to the Medical Board by the candidates for
the Medical Examination.

10. Allocation/appointment of selected candidates

10.1. Candidates approved by the Government for appointment  as
Medical Officers shall be allocated between the four CPOs on the
basis of a roster, if the numbar of vacancies of BSF is "X " that of
CRPE "Y", [TBP “Z" and Assam Rifles "A" then the percentage
weightage factor for the 4 Forces will be asunder: -

BSFs proportion “X" = X
X+Y+Z+A
CRPFs propoition “y" = Y
R+Y+Z4A
ITBPs proportion “2" = _Z
XA 474N
Assam Rifles proportion “A" = A
KAYAZAA
Allocation of the ranking candidate will be as under: -
. \ ‘\\\
BSF CRPF ITBP _ Assam\Rifles‘
Share Share Share ‘Share
Allocation factor (1. X- (ny . .z (n.A
Of the rank allocation  allocation  allocation allocation
Made Made Made Made
upto upto upto upto
previous previous previous previous
rank) rank) rank) rank)

The. ok candidates will get allotted to the Forces whose allocation factor is
highest and so on.

In case of shortfall in selection in number of Doctors qualifying for
recruitment being less than the number of vacancies the allocation will be
proportionately reduced for all the Forces.

Separate allocation roster will be adopted for each category je
Generai/SC(ST/OBC.

10.2. The appointment of selecled candidates will be subject to the Govt.
being satisfied afler such inquiry as may be considered necessary
that the candidates having regard to their character and
antecedents are suitable in all respects for appointments to the
posts. |

10.3. The appointment will be fuither subject fo the candidates satisfying
the competent authority of their having salisfactorily completed the
Compulsory Rotating Internship.

10.4. Subject to the provisions as mentioned above. successful
candidates will be considered for appointment on the basis of the
order of merit assigned 1o them by the Selnction Boaie



1.

General B -

/f N 20

105 The Selection Board will not maintain any reserve lists of successful
candidates. In case of any shortfall in the appointment of selectad
candidates against the total vacancies in each category, the same
shall be reported to the Government for consideration of further

allocation from the list of succossful candidates. -

1

111 The Force whose Officer is nominated to be the Member Secretary
of the Medical Officers’ Selection Board, will utjlise the facilities
available in his Directorate for providing secretariat assistance,
equipment, stores items and stationery to the Selection Board.

112 The expenditure involved in the selection process including

~Payment of travelling expenses to the candidates called for
Interviews shall he met by the CPO entrusted with the recruitment
from its sanctioned budget grant of the year of recruitment.
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